[7 December, 1999] RAJYA SABHA

Hie Insurance Regulatory and Development
Authority Bill, 1999 - Contd.

DR. M.N. DAS (Orissa) : Madam, yesterday the House witnessed
one of the finest debates on the suject of the Insurance Regulatory and
Development Authority Bill. | listened with rapt attention to what the hon.
Finance Minister said; | listened with rapt attention to what the former Finance
Minister, Shri Pranab Mukherjee said; and | also listened to all the eminent
members of this house who took part in the deliberations. Out of the heat
generated, | could Find a little ray of light and that light was focussed on the
time at which we have taken up this Bill. Madam, we must not forget one thing.
We are on the verge of the 21st century. The time goes by its own
imperatives. Time has its own compulsions. And any government of the time
has to go by the compulsions of the time, in the perspective of progress,
development ad modernisation of the country. During this decade of the
century, India is thinking of economic reforms. Whether you call it second
generation reforms or third general reforms, but reforms are a must. | could
not dare ask my leader Dr. Manmohan Singh, "What actually motivated you to
think of liberalization, globalization, modernization and the rest?". But | come
to my own conclusions after thinking of what the time calls for. Madam, we
have to learn lessons from other countries when we think of a bigger economic
programme for our country. We all know why the super power of this century,
a great super power, the Soviet Union collapsed. What was the tragedy that
led to the collapse of such a tremendous power on the earth, a power that
could go to the nuclear heights, space exploration, intercontinental ballistic
missiles, all powerful to draw the attention for 70 years as a model for socialist
or communist countries of the world or of the communist-minded people of the
earth? But what has happened to that country? There may be many factors
leading to the collapse of the Soviet Union. But one factor, the external factor,
is perhaps the prime factor. During the period of Stalin and Gorbachov, the
Soviet Union decided to close its doors and windows to all economic forces,
influences, operating outside. When in 1988, Mr. Gorbachov came to the helm
of affairs, what did he see? Ke saw that the 70 years of experiment both in
agriculture field and industrial sector had yielded no result. How did
collectivization of agriculture and collective farms work? The initial period of
Stalin was successful. But in the course of time, agriculture declined so much
that the produce of 1913, on the eve
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of time, agriculture declined so much that the produce of 1913, on the eve of
the 1st World War, was the same as the production in the year 1985. Why? It
was because of the public sector management of the entire agriculture.

Now what has happened to industry? Since Russia could not be
influenced by the economic forces outside, the industry stagnated.. What was
produced in the Soviet Union was not finding markets outside and even in the
Eastern Europe. Even inside the country people would not use their own
products because they were of substandard quality. Mr. Gorbachov himself
collected statistics in the year 1985. He found that 71 per cent of the Russian
manufactured televisions were not usable. Why should the people purchase
such things either inside or outside? So he decided about the great policy of
Perestroika that we have to restructure our State, restructure our production
system and we have to open our doors and windows. So closing the mind to
outside influence is a dangerous thing for any country. Now, look at our great
neighbour, China. During the era of Mao Zedong — according to him, the
United States was a fascist country — he said, "No relations with the United
States; no relations with the Western countries." But, just after Mao Zedong,
when Deng Xiao Ping took over power, he totally demolished the Mao's
philosophy, particularly in national fields, in public sector. He wanted to open
China to the rest of the world, so much so that in the year 1988, the China-
U.S. trade reached 13 billion dollars, and China opened its doors to all
manufacturers, industrialists and private industries. Perhaps, our Government,
— | say, 'perhaps', as | am not sure — our hon. Finance Minister is taking into
consideration what our great neighbour,. China, has done. So, privatisation,
globalisation and modernisation have become the order of the day. But, here, |
must caution the hon. Finance Minister and his Government that when we
think of newness, we should not leap in the dark. With the best of intentions,
our Finance Minister might be thinking, "Yes, we are taking a step in the
unknown, we are jumping into the unknown, with the hope that we may land
the country on the soft bed of sweet smelling roses." But, a slight
miscalculation here and there, a slight carelessness, a slight slackness, may
land the country on a bed of thorns, or may be under the deep sea full of
thorns. Why do | say so? When | talk of China, when China opened the doors
of liberalisation, globalisation, etc., the Chinese Government, being the
Communist Government and a monolithic Government, could impose terms
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and conditions on all foreign investors: "Either abide by these terms and
conditions, or do not come at all." And, what are those terms and conditions?
The Government must first guard the self-interests of its own country. He said:
"We will supply you materials; we will supply you cheap manpower, and there
is no labour unrest in the country; you are safe to initiate your own industry.
Start it, but your profits cannot be according to your own decision or will. That
must be controlled and regulated by the Government. You have to first heed
the interests of the common people of China; thereafter, whatever you
produce, we will decide the market, not you alone, and whatever profit comes,
your share will be this much alone and not the entire profit that you might
earn." Unless we learn certain things from China in the matters of
globalisation, modernisation and liberalisation, perhaps we may land ourselves
into an Indonesian type of a failure. Liberalisation, modernisation and
privatisation naving brought economic collapse to Indonesia, we must be
careful about that.

Now, regarding LIC and GIC, | do not want to hold a brief for them.
But, there is a saying: "Known devils are better than unknown angels." They
may be known devils, but they have made substantial contribution to our
national wealth. They have rendered good service tc the people, however
minimal in percentage. We could have rectified trem, modified them,
controlled them and made the public sector work up to the required standards.
But, instead of doing that, we decided to open up the insurance business to
the insiders as well as the outsiders, mainly the foreign agencies. This is all
good. But these foreign agencies must be kept under thorough control of the
Government. Finding India a very fertilie soil for their industries, these
businessmen would come to this country. But what is their motive? Their
motive is not patriotic. Their motive is not to serve the interests of the Indian
people. Their only motive is to make profit. This profit-making would
encourage them to resort to various means. There would be bogus
companies. There would be fraudulant companies. They know the art of
motivating the people. They are more intelligent than our Government
servants. It is very difficult to control them. Have we not seen in India, in
recent times, how some of these fraudulant companies have mushroomed,
whether it is in the plantation sector or this or that sector? Millions of people
have suffered because of their clever and intelligent game. Unless we take
care of these things, many more people of India will
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be deceived in the name of insurance. When we think of insurance coverage,
to whom are we going to give this coverage? Forty crores of people here are
living below the poverty line and in slums, and if fire breaks out in a slum area,
within an hour, hundreds of houses are burnt. How are you going to protect
them through insurance cover? The rich people can insure their houses
against earthquakes, cyclones and even mob fury. But how can these poor
people insure their houses? How can they insure then-health? How can they
insure themselves against accidents and even against deaths, to earn family
income benefits? So, herein should come the social security measures to be
adopted by the Government through these insurance agencies. It was not for
nothing that my party, the Congress Party, had moved such amendments in
the Lok Sabha. The purpose was that insurance agencies coming from
outside, or, even from within the country, must also spend some amount of
money for social security, group insurance, so that the common people can be
benefited.

So, my humble submission to the hon. Finance Minister would be to
take care of these social security measures and welfare of the common
people, when the insurance sector is opened up. Sir, so far as the word
authority' or the Insurance Regulatory Authority' is concerned, | want to say
one thing with all humility. The highest authorities in India today are the
greatest suspects. The society suspects every authority in India today. Do we
not have scams and scandals emerging from the highest authorities,
percolating down to the lowest of cadres of the administration? How are you
going to prevent those things? Who will control this authority? A slight
slackness on the part of any member of this Authority or his nexus with the
business community or these private agencies that are coming from abroad
would ultimatety harm the country more than it would help us. So, unless we
take care of all these things while instituting the authority, constituting the
body, unless we take care of those people, they cannot take care of the
common people. They would take care of only themselves. So, Madam, you
are taking a leap into the dark, but let there be light in the darkness in advance
so that nothing goes wrong.

THE DEPUTY CHAIRMAN : Now, | have eight speakers listed over
here. No more speakers are going to be added. We have to finish it within the
stipulated time of 52 minutes which is left. So, Sangh Priyaji, you have only
two minutes.
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-SHRI SANGH PRIYA GAUTAM (Uttar Pradesh) : Madam, as per , my
calculation, my Party has 12 minutes more, and | will take three-five minutes
more than that.

THE DEPUTY CHAIRMAN : No, no. | have the calculation.
SHRI SANGH PRIYA GAUTAM : Yes, my calculation is here.

THE DEPUTY CHAIRMAN : You don't challenge the Chair, please.
It will be in your interest because our Secretariat has calculated the time, and
you have two minutes. Please speak according to the time.

SHRI SANGH PRIYA GAUTAM : Kindly check it again.

THE DEPUTY CHAIRMAN : Okay, if you don't want to speak, | will
cut your name.

SHRI SANGH PRIYA GAUTAM : Madam, my party was aitoted 66
minutes, and | think, we have taken 48 minutes only. Kindly check it. There is
no harm in it.

THE DEPUTY CHAIRMAN : It includes the Minister's time als J.

SHRI SANGH PRIYA GAUTAM : No, no. Minister's time is separate.

THE DEPUTY CHAIRMAN : No ...(Interruptions)... Now, don't argue.
Please sit down. DI i, MY ST | (L) 3T ST | 37T ITHT
[AY TSI AT B, A9 A I el | H WTell STHRAYA < I8! g ...
(I9YT-) The Minister's time is always within the stipulated time. It cannot
be from somewhere else. We cannot give extra time from the House. You
should realise that the Minister will have to reply, and he is replying on
behalf of the Government, and you are part of the Government. Are you
outside the Government?

sft e fOrg iaw < § aeHe # A1 g o e T8 €
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THE DEPUTY CHAIRMAN : | wish you become one.

Nt 1 vipR BIR (STR U9): SUGWHfT Helgdr, § €
faframe iR e wiftrexor fagrre, 1999 & gax |fdfr & s Ao & forg
ffrdeT B YeT g1 39 fA8gs & SIRY 1 b QAT gael 1 AU 81 ¥81 & Sl
A9 Bl I § ST

[SuRrHTene ($) weTaH faRy) dori= gu)

aTel a1 BRI BAR <9 T Ay wferamie @t ufth 89R Hevd daex 3
T, TAR [T Bl WRBRI, TR YTiTabrali & a3l § i s@eiars! &l s
a7 81 TIT 21 I8 IS BRAUTE 91 oI & o9 YR IRBR 59 d1d bl TATT
& 1Y PE | & 89 [l & gaTa | 31 PR 39 48D Pl T8l o1 8 81 3171 Bl
ST A SHfres eraRer & <A1 v &3 € | U & HYl &1, U & SE & 3R
Teh & a1 &3 | BN &3 5 89 7 37U B [a%d @TIR WIS b g1l 7 iy far
T 1 ST & A H WY U BIAT b IRY qAT AR Y gga A a1l & SR
B (U SN DI W) I BTl H FRET =g {1 81 3R 319 S ARRT T0e)
2, I8 W7 &F BT | AT & AT B AT H 98 A qul & ¥ | Jar & #
41, S, TR YR, e, greeiH safe a8 9 ool ot § 1 g Rafa o
STafe BRI TR S H 9 914 @l =41 3 & b 89 g 1 MATT AT DR
T2 € 14 §9R I8l g b HeR €, 514 §AR Il W= & HeR € f 89 37maTd
FAT PR IS & ? 914 AT & b 499 IR 16 4 §9 819 b SR EH TG Bl
3T HRAT TS | BART AGIGRT © | S AT Bl 84 8% Aled o Hferd
TS IS | $9 1 DI ARPR I 8] Hecll & 2 A1 Yoob da | RT
AR BT T 81 ST 2 AT 340 IG3H IR, Sl pael HATET B vy o,
S91g P HRYT | AT T Y8 AT Yoo 8T 3R 39 AT Yedb b I W1 &1 g
1 AT &< BN ? FaTd 39 a1 d1 &1 faqeh a1 9gd Afeq<] sra @ren=ii
TR T B 135 W 74-75 BIIE] U] Wren=i R facwii # <1 S 8 81 s9fery
q 1 39 g bl U A 0T Febdl & Ffh S8 I+ ST 3MTYDh] AT Dl SW HRAT
g, 919 3% e &) RIRT o1 @v1g 371 8 @ 9 5 ff IR I5d 2139
HHY FAT N | 8 1< A9 R 81 e |

X TR A A, 5 P a1edl § (& a1 &3 W Al I8 671 85
g1 I8 9191 fa9ad ST gl ST S9 HIHA | 7 I8 © SHh A1 o HY
forae fooan fo war
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&3 H d Y e, A SeNfasr ff e, AR agawen Y mwft, AwTs
eyt WY MU, TRy Wi YT — AR B AR FI=ATY 3 3R I8 91
TSI BIRIRYS ST 8, 94T b #1 g% H Pal o WRd TRBR dedl & & gd
PN P eaa H gT T I TE PRI © |

$, R IR 9RT WRBR 1 SR (B & ITD PO AFeda H
3MIPT TGHY AT AT | HaT FHSI & TJews 1 HT U1 3 1 |1 &l
TRHTHT <l §Y Hadl & —

3 (B) Services include any service in any sector and exceept services
supplied in exercise of Governmental authority g% M AR 3 ¥} bR el

-

3 (C) A service supplied in exercise of Governmental authority
means any service which is supplied neither on a commercial basis nor in
competition with one or more service suppliers. 3R ot g% M I8 BT &
— B S O IR ARPR 7 TR (b &, 3w 1IR13 U-

A (3) (a) Measures taken by -
(i) Central, regional and local Governments and authorities (ii) Non-

governmental bodies in the exercise of power delegated by central,
regional or local Governments or authorities.

ST ATIP & I8 Fsilal fb GRaRI, wemdfae iR Afe ol &
BlS U al & & H faael Sulral ®l AR ST qR1 ge o+l 81l gaforg
Y g% | BT {5 3797 I8 TR Bexdl hraex &I ff @ 1 W8T | 98 gAY
S I WRAR & S9¢ 9 PRI § a8y B 8T 7 iR S gHRy
TRUTABIY & ITb ATHRI H A ERIET PR I8 & — Glb R AU 4,
ST —H) vy W 3R S w1 TH 81 & — d AR JaTv $qd a3
ST |

2, FEcdqUl U%T I8 Sod & & SRR 5 A Bl il T &
BT AT &, SATT ATUD SR FAT T RN IR 7T 2 | I8 ST AR ©
| facreft Sufal o 7ol 2 | el IR &) 7oig) & fd AdT1 &3 I7h
T8i U g
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HEqYU! &5 I 1 &1 3Mqh] 3T BN 4719, & fRresiRels o 90 Hivie]
3G AT & W STl B §7kS, SMRBT 3R Wi BT ATl Bl WY ISR 7
IFHT a1 f8Ts &1 |1 &5 4 o7l © | SAIIY 59 HaT &5 Bl a1 Sadh
T T ¥ fh TR gt ft 7 qEeieTel < 9 SR FAR 91, BN 9@ iR
AR ST 1R & & B & S Bl H IAD] SHGTON 81 WY | ITD! TgRISE I
ST BT Heoll 81 ST | T TR & 89 319+ PV & Pl §8F I 761 B,
ST &5 B d89d 991 {331 8 3 IR o a1 8 & (I 3R qRy =l Bl
G I Tl ST X8 &, TE a1 8F AR Bl FHeT ol a1y |

A, 396 IIfARH Fa TSI S 39 T8I S ATH 9T © I8
AR I8 1 & b AT & ST FBT IRT BT YR YRS & 77 8 3R AR s
BN & HRY I8l IR g1 Wi & =it § | vig-H0d gig w1 faeeh dufar
BT ATl (THd DT 8 | ATTS HUT Sl 701 DI G Fo! G T off
P HUR I AR oG IefeliT giss &1 grer 81 U RIfT # S 9eiR
MY 3R 8H II9IR < Ahd 2| JdT &3 § MY Bl fba-l ge 8, Ig 91d 9gd
W B | AT 37 Gl 2| 37 d1971 & H 9 HUal BT 197 26 Bia]
PRSI IR &, <Ifh 3T B 3mead R foh 3miRes # 3 wivd! 3R ST # 4
BT faqeft e 59 &5 9 81 319 TEl W < Y, I 5 HRIdT | SaTeT
T &1 O RRART 7 a1y ag-rfiy Sufa 7 fFraer orom Tt 26 i) waf
BN I Xg 27 319 FHI & fob 3% ISR & g1o1R & AR 319 BT el
Qfeh Y I H HAAIC T PR Febdl | AT I TgIIT HYAT P AHA, I
dopl &b A Pl Te1 HR Aol FT b U1 WIRY A1 H Yoil HIS[E & | S
H 3 U §9 € I 3177 & Hehel Bl IedTa ¥ 3 A1 Yofl & ¢ | faeq 7 ofR
W B S8 U U 8, SRRt 3§ 0 € 19 & 7 <t Wik gof & ofR 9
RT3 & U & gAfely 3179 I8 Jaer el & Ao © | R gofrora 781 ©
3R goTTord 81 oY o et §i7 dufrai g9 2Raa # 981 € o faqwr +
STHR MR BR A | B R T 7 IH AHY GHSAKT H FHS DR B
foram 8ram 3R 3\ Jar # S ST 81T & &9 U7 SR § 9ahd o,
SR < Fdha & | ifdhT 579 JaT &1 I [l | enfier 78! fopar &k
HIRA & TR S 07 AT, AT &Y, f9 &1 B1IaT 89 J6IR H 33T Fhd! 2,
IA¥ & dferd T8 Y, ST a1 S gHR 9T S1fRT &, BN U SaTeT § o
P T B 31U SHFNRTIT T ZoNfad 991 A U, A 39 &1 WY ureet
MY & SHUR o Y | SHFTT JaT &5 aTel AT H 3R 319 ¥+ © fh 39 9
3T DI IASHTR & [aR el 3fR o1y 919iR & wwdie
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PR FHI, g8 AT a1 © | 9 A AT U] &1 LA DI HI R Y 3 6
e & Sifes YR & TR Bl & gaa <1 Fo7 § e B, 91, 9 — I AR
=TSl a1 &5 H Bl AT © | SAY S Al H 89 DI 9gd A1aeT1 &b A1 1
I A1 MR g1 HRUT 3T Y19 o1 6 o179 39 &l ya) AT & gUa
BIFY |

A gE HEAQUl Usq I§ ' b BEAR QW @
T3S . /ST 3ms 3. ameT ) e uRfRAfRIT # st o ax W&l € 8k
3 uRfRIfoT # BT ot facef o= et 78 om areft & S TR @t Y| &
I & aTefl 40 B! ST B S B GALT < Gb, I B 191 & P AW
T AP | BIg TGRS B! 3BT B 81 BN, Rt 31T & I wR B
B B 5 BTH DI B Thal & | 37 ST8T I WIgde HI=al &7 T §, 3T
J U &1 T8 TANT BR & AT § | a9 1956 I 39 & q&i O & a7 —
R BT ITeld STfdher AT, RET-SIET Terd 217 3R I=H U &1 ST dh
qifod SRl U= 78] fhar o1 | I8 AR} 9ol 89 <@ g § AR A AR Aol gasd
SRl R 1 8 | A9 5 91 fageht dufrat @1 s foean Sifes are & 9« <81 8,
5 1 farer Med g1 & | S BT ST81 U BIRVT I & fdh S &b g8l Ha &
BT AR YL IRE A AYRE 81 AT &, I81 G-I SR I8 W1 & b 37 &b Hiffrm
F G-I SR AR =St It Y TTera |ifad g gat € 1 A 98 T S AR
9 <@ 8 SR YBl Al BH AN oI B b © 197 DI AR 8F 7 1956 H
T3S, Y. BT 3R 1972 H SR STRYT HU] BT I IDRT fhT |

97T 31T AR <91 H o Ry faemm €, Siet {5 ol o1 frem &
T AR A&l &, §19 & BIRIQ B SIHGR! AN & U 6 T8 @ iR I8
91 98T & T ver.ams. 3. Ryt omeardl & 7 wiAs) 9 &1 & har B UTs ¢ |
gaH BIs g T2, AfeT g8 W 98 7 fF vat.ens. . &1 Kyaen ff =R
G 4 ©, SPI 45 BIG] AR I il | &, D! AaTe] gier 8R4
P8 g1 R Tid} B e} Ui E9R AT BE BUR 8, S99 45 BT AR
ITHT B | 39 91 B 9 EH @1 AT 3R 39 91 Bl W @A 912y
D! IR TG 2 AT LN, ITHT AR T 2 IT 78T, I @I BT ST
geI 8 I1 91 § ? a8 WY SH%T 7T § 3R A0 &85 & AR § H Seved
I g8 © | I8 IR 91 3791 S8 Wel & | S ofiad bhe ¥ Wl 9gd dgiax
TS T, TUH DS WQE T8 ¢ | BAR H8 A HSl A 39 914 TR UBTeT STell
=

ST, ST AT ST TS iR ARfE e d11 ST & 39 AR A
o
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FAR Ua.37Ms. 1. 3R gAR Sf.ans. 1. 1 91 Ugd 3l &l YD B |l BT
fam 21 <78l I& gARY 3R aR feTRYT 8 I6! W qRT 3+ 4 e @l € |
3T T, 1997 H FHT &9 Tt 99 H, S b1 TR 2T, T8 56,740 HRIS TIY
T B 7T, S fh a9 1958 § 336 BRIS BUT & HRI9 AT | 91 IR 4 987 &,
WNHTH TR 9 TG1 81 AR <1 B! HIFH S% 899 B4 8, 3T H 331 Hrerd
2, Bel 206% B, BBl 256 %, ifh BAR IBT 580 UfIId &, RIS Wi B
SgTeT 71 U RRfy o &9 I8 avet 8 U1 %R £ & 39 IR 9 Rf gAR RN
I 337 ST Bl a9 B b U e ¥& 8 2 U331, 3R Sh.ams. 4.
TR S &1 F B B I8! & R faceh dufa & wif o w2 € 2 faesh
HUTAT I DTS BIIGT 819 dTel Ta] §; S 31 A BIg oW 4 814 dTell -Ta! ol
IS deTgole BRI 3TUHh! S TRIT W1 & <1 P AN 8, Sh] R 814
qrell ®, BTIST 819 dTefT e © |

A, TR A1 G351 I8 HE1 & [b 37T Hel & [HY &4 SHIE T8
B, TA.3MS. AT 3R i3 ofl. IR W & 99 9, ofe fadus # 98
graeT a1 T & {6 6 ATe 918 DI WY 26 B! W SATST T8l 7 g |
ST ATE 6 I A9 AR T BT ? 39S Aderd Al I8 gl [
ST BN, 6 AT 918 BN 98 A d1d 8, 6 AT & dla RAfrdi gFf a8 i
3T 91 B, ol SIIGC BN P 6 AT BT HTGeTT gai 37q+ fIergsd &
TP @1 B | R 6 11 § DS Y 26 Biac! 9 sareT sfaafe 987 @ a1y |
TSI I8 BT o Si 39ehT UTaer 2, SHd JAlldd B AT TS | I8
WRPR Ga & PR o 81 ¢ | W R 7 # I8 e g 6 59 fidws w®
foaR o) & Hife 399 AR MM & IR 9 WRIE 819 Ol I8 © | B9RT
JMfrh g, BART IS e s Y9Tfad 819 STRET§ |

Suqumafa (i FaTad AR : 39 WA B | IMYBT < TgH GH BT T |

7} T THR BRI : 297, I8 I &9 T4 AT S © b TgRIS
ST FBT DI JUI HHM D €S A 37T dTell 781 © | ITD] I YT ST
BHRAT B, NI GATHT HHT B | §HP A1 &, SIFT {1 TYD] I8 0T IGDY
AT, O ) IR AR 7 g%aEd [y &, 399 I8 0 2 f5 596 e
TP IIETT FABR BRAT TSI | S A1 AT Dl VA JdgR 8] HY
A, ITD] I QX AN I G <1 TSI MR I A1 T dBR
BT TSI | 37T HEA & [ SAD! AT YU el H W1, I8 [egpal FHd ara
21 et ot &1 9 39 919 Bl W HR Tl
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TP ST el | B9 37U YRIIT DI, BH AU UTIIITHE b STBRI B, 0T
SIRY W, I FHI B a1 3 W€ 2, Fo IR HRA TSR 7 Txiad (6T &l

PR g AR T AR BT g b 59 [ 1 var Ay & gy feam oy |
TS |

THE VICE-CHAIRMAN (SHRI SANATAN BISI) : The House is
adjourned till 2 O' clock.

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two minutes past two of the
clock,

[THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) in the Chair.]

Suqurege (ot 99 O wiaw): 98icy, o 9 g § U ureln
HRAT BTSN § (b SUGHTYRT HBIGAT 1 AR | Pel AT b WX 2 & e qrapl &,
g<ferg g1 2 e aie T § | 3@ vl 991 RRIE € &R gf% &= aR=
3R RAgTa @ ISTHIRT B= &1 herert foran 2, sty # 2 e # st ard
BT ADHAI g ol I8 vy Yol A g3 & | el I FardT AT 7 fp R 12
e qra! € | i i aTaeh! Ut &1 a1 H STaT AHY <=1 ATgA |

IUqUTE ( & 3fdd RRISHR): f.9. M. &1 51 F93 feam Tm o,
S 39 hadT 2 e aa & |

it "u B Maw : Syqwene S, § g9 Adue o1 gweiT #Ran §
3R AT BT § HifP T§ Hadl A WRBR B &1 [98TH T8 ©, I
ATDAINS TSIGT o ABHHT BT GATd TS H Ugel T IS Yoiel IR
foam o, f 9 U geT I o1 fb 3R &9 W1 H Y Al 89 1 GaRi ol
BT FHAT BRAT §| STAHTEIE FBISY, 39 Yo UR S Sl 4 dlc FT o7 |
ST A ¥ dre far, W=
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H fyoran, safav 89 AfdedT & YR IR 39 fA9Td BI U 3R AT sG]

AT PRITE |

Held, GO d1d I8 © b Sfd Hiud F< d off 3R ITRISR0T B
TMI P s aE U A AT oY, T9 89 9 IRB 93 & | T T IHBT WITd
forar o 3R Rigia ©u & SadT wHefH far o, saferg st W &9 ST
LT FR B & | B W) 3BT 99 ) @l 7, 98 gafery {6 S s
T & TR forar an gafery gAR arfdel wTs S R IR B 3ift
ARST BT 91 B 8, STDT 9 H R A1 g1 gl [ have got something in
my mind also. I represent the poor people of the country. SHfTY H I8 wE
=TEd g 5 I8 St anfdies ofR a1 %1 He1 2 89 o1l BIs a1 She wiem
T2} o1 ¥ &1 89R 9 & Fo7dq ff I <ot & a8 ofg o) A uidig Wi
TR, VT TR IR 30T 965 3R T B © a9 39 AR A o 1ferd 3R
e fawat W =al dd IR UIRd &R 7, TS &f s [RAfy &
SIS ol &, AT B &, Hhed ol & , S ool 8, S DI U Fa¥l ol
2 | 3]fTT 31T BIS Ig AT AR ol & &1 | 919 B} ot 39 <91 W 3nfdras
Tdhe AT & B NS § ITeUdhIferd o] & 98T IR MRV URd &b
JEM 39 e W EHAT TAT DI T | SAFAY BIE M T&T 37l e W& © |
$XIP ITATAT IS Shel URATd &1, A8 IS &I, T8 AMID SSRIBRIT B, A
TR BT HEAIHR0T 81, T2 faea =R w7e+ 8 39 W fiy fosft 7 foneht
FE IS & 37X 3R FGH & 9Te% It &Il ¥&! § 3R 39 9a+ &F Affferai 1
Al Bl 7 AR 3 T4t &I aRomH w1 e ? Jgifis 0 9 SR A 59 I8
Bl WeR far, TR S=7ar gt 3 aaeds e, Jwrorare), amuel gar 3
e oo afe fRafy st it S @t =it &1t g8 2 iR 3o 18 aRac 8
ITel TE1 2 | SAfely AP TaR AT DI HoTl BT DI A T8l & | On this

basis, | reject this idea outrightly. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI ADHIK'SHIRODKAR) : Gautam
Saheb, please don't pay attention to them. They want to deduct your time by
interrupting you. Please continue.

SHRIMATI KAMLA SINHA (Bihar) : How can he reject it? He is not a
Minister. He can give a suggestion to the Minister. ...(Interruptions)...
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SHRI SANGH PRIYA GAUTAM : As a Member, | will independently
say anything, whatever | feel. RIS, gHfely I8 ATfareayqul 921 & iR fhe &9

U BT IR UG T S-S & 89 81 A g1y 81 81 qbal | § ATIeh]
Tep IETBRVT o1 ATET § | AR ¥ & SR Aivie a9, N9 =917 9,
ol & BR1 A oM € 1 97 St UL, S e, UL, H %2 e | gEN 9,
TS, AT W1, FIT-HdTol, REER, 9RaR & AT B T4l SETe T8l
B oifepT 89 AT TR e # dod &, T eR # e &, Tl SR F o
&, T T H O €, UL ga1g e # O €, QL el S € SR
31 GBI UGUUT b Tl &l SAITY B9 $%b ATG 1 Y & 3iR &9 S
S € 6 g.ofY. & Tguvr 81T 7, B WEd @R Bl 7, SR $9 & Bt
2 Ifh 89 SHD! BIS el AP | FAIY A 99 T8, I§ A 99 T
oo GREEIRE))!

Iyaureas (4 e RRISHR): 38 &u & fau a8 Re Ry
ITHT IR &l |

it e O witaw : 59 ugel Bl o H 59 4es o1 9Held e g |
cifer # 21 Trereia RiveT STt ¥ 8fR Ul WRPR I B (e H=1 a8 g |
P €T TG UoTST Bl TR 3MH T BT AT § | 370 IS Yoiel
ShIFMH & dex § ygol Ig o1 fh

"We will continue with the reform process and give it a strong
swadeshi thrust so that the national economy grows on the
principle that India shall be built by Indians." *

Wﬁﬁgﬂ@?@ﬁﬁwmﬁ | This is our agenda. ERREIET
PP D] T I | GAR d1d ST H MY Hal 8 —

"lt means*that we will facilitate the domestic industry to give it
enough muscles to compete with the multi-nationals in the local and
global market. We want the domestic companies to flourish and accord
it a trans-national status.”

ST Wl 89 &1 ¥, § WRBR A g 37dlel B X1 § | 379 A a1,
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"We will carefully analyse the effects of globalisation, calibrate a
process by devising a time-table to suit our national conditions and
requirements so as not to undermine, but strengthen, the national
economy, the indigenous industrial base in the financial and service
sector."

gAY H ST HETGHIEl Bl Igd B YU qIdd HHIG HR 8l 1 89
31T #ft goatH WIS U 31X ST, SFISHY HT IITERVI 4 & | A 1 72 IoN
9y, Yrefmiar O, I =t O | 39 ST B A /1 o, I B PR H el
T AT PR BT |

Shri Vallabhbhai Patel, as President of the A.I.C.C. in his speech in
1931 at Karachi about economic and social growth, emphasised on Swadeshi
and said , BT dTell &I €T ATedl &, "Whatever we produce in our country,
we must encourage through the exclusion of foreign. This is a condition for
national growth. Thus, we must encourage and carry on an intensive
propaganda on behalf of indigenous insurance companies, banking, shipping
and the like. We should not belittle or neglect them on the ground of their
inferiority or dearness."

#ft Aiee el (fEA S ) < 3 39 BEl SITE W FgbR of IAY
27 98 ®edl © & 9T 379 I ST gael A1 8, 31d I qd YR a1 78] gerit
IR

it < O wiiaw : Ioety WIS U o 3T AT HET, 98 Hedl § |

The State sHftll control the key industries and services, mineral
resources, waterways, shipping and other means of public interest." This is
what Vallabhbhai Patel had said. (Time-bell)

SHRI GURUDAS DAS GUPTA (West Bengal) : Sir, he should be
given time.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : | don't mind
giving him time, but who is giving up his time here?
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SHRI GURUDAS DAS GUPTA : The House will give time. We shall
sit late tolisten to him.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : Gautam Ji,
you have already exceded your time. Please conclude.

SHRI SANGH PRIYA GAUTAM : | will finish within half a minute. Dr.
B.R. Ambedkar had, in his memorandum and draft article on the rights and
the status of the poor people while framing the Indian Constitution on March
24,1947, said:

"Insurance shall be a monopoly of the State and that it shall compel
every adult citizen to take a life insurance policy commensurate
with his wages, as may be prescribed by the Legislature."

ST IUFHTEIET Sfl, H U1 HRAT § Yeb IS8R S ...(FFM)...
T 14 31 HE o ST | el 911 3MTs oY IS &t | SSIAT H Fehare 31 T,
ST AR 7Y Qifdh Uap faaslt Uil 7 qo1 faSTell & 1% A1% - &, A A1
TG B 52O h DI | H g8 WY S g 6 forant faaeh Sufai s qwr |
W € e S & fafdewy & v Aag @) 8, s961 fY gd1 o rr SIv |
gafery § Ig umeieT w9 fh 89 SHS! 9g1dT 59X ol IR 3o Usisl &l I8
BTISHH 81 clfeh 89 379 Gl b B bl W1 1 Yol 3R &H U &l b1 7 9o |
59 faS s &1 wHT FRATE |

*sf} HEWIE Aell¥ : 9=, TP 91 IR 1R fhar S+ @y | 89R SR I8
TS ST ST & o6 STd o) d<sT | $© dierd & i[RI 9eT & o gl
T2 0 €, 971 STord 81 3y <RaT f ARl ver & A SureT SwTE © jE 8,
UICHTE § X8 & | 98 S9! A1 dT8d & i I8 g fad Bl a1d © |

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : | appreciate
your change of heart.

* "Transliteration of the speech in Persian Script is available in the Hindi
version of the Debate
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SHRI GURUDAS DAS GUPTA : Sir, may | suggest one thing? This
is a Bill of national importance. Let the two principal parties allow their
Members to speak and act and vote according to their conscience. Then, we
will find what the real situation is.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : If it comes to
my knowledge that they are being asked to speak against their conscience, |
will take notice of it, but not from you. ...(Interruptions)...

SHRI V.P. DURAISAMY (Tamil Nadu) : Mr. Vice-Chairman, Sir, |
thank you for giving me this opportunity to speak on the Insurance Regulatory
and Development Authority Bill, 1999. On behalf of my party, DMK, | rise to
support this Bill. This Bill has created an uproar in the country, apart from
generating a lot of heat and political propaganda. However, one should bear in
mind that when this Bill becomes an Act, it will not immediately lead to
privatisation of the insurance sector. In the case of the insurance sector, a
healthy competition is missing. If there is competition in this sector, then, there
wil be an awareness of the benefits of insurance, timely payment of premium,
immediate release of loans and timely disposal of the matured policies.
According to this Bill, private companies cannot act on their own. This Bill
makes it clear about certain benefits to the society, requirements of the
villages and imposes some conditions on investment or deposits. Therefore,
the argument that there is a chance of transferring the profit by multinational
companies to then-countries is ill-conceived. During the period of the United
Front Government, this Bill was introduced, but it could not be passed. Various
political parties felt the need for such a Bill. So far as insurance benefits are
concerned, these do not reach the rural areas. Out of the 100 crore
population, only one per cent of the population is under medical insurance.
Now, the time has come to open up the insurance sector to the private sector.
Healthy competition is a must and essential for the growth and development of
the insurance sector because, only then, people will derive several benefits.
There is a word in this Bill, "nominee" | request the hon. Minister to kindly
elaborate it a little more. There is an apprehension that some non-corporate
persons like NRls, trusts, etc., will make investments which are not covered by
the provisions of the Bill. Let the House be informed about this point also. The
hon. Minister should ensure that the provisions of this Bill are not misused. If
anybody misuses the provisions
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of this Bill, he should be penalised severely. We do not know whether the
Bill seeks to create a statutory , strong and vibrant authority.

Sir, | and the other Members of the House request the hon. Minister
not to raise the foreign equity participation beyond 26 per cent. This Bill shoud
clarify as to who can come and invest here, in clear terms. After a company
gets a licence, its functioning should be closely monitored by the proposed
Authority. | hope the hon. Finance Minister has taken legal opinion while
formulating the Bill so that nobody can interpret the provisions of the Bill in a
wrong manner.

Sir, | want to know: what will happen to the existing agents working
in the life insurance sector. | would request the hon. Minister to protect and
safeguard the interests of the existing agents. | want the hon. Minister to
make clear the distinction between an old agent and a new agent. | also want
the hon. Minister to allay the fears of the people about the capital flight by
foreign promoters. Kindly see that they cannot take away Indian policy-
holders' money. | would also appeal to my friends to support this Bill. Let us
pass this Bill and see how the Act functions. We need not fear about foreign
promoters because our country is very strong and powerful. Nobody can take
us for granted. Sir, | would like to inform my friends who are opposing this Bill
that our Life Insurance Corporation and General Insurance Corporation have
branches in foreign countries also. When our insurance companies can
function in foreign countries, why should not foreign companies function in our
country?We are going to have a regulating authority which will oversee their
functions.

Sir, yesterday, we witnessed our senior Member Mr. Gurudas Das
Gupta and Mr. Nilotpal Basu giving valuable suggestions that were welcomed
by our hon. Finance Minister. Our hon. Member Dr. Selvie Das also mooted
an important point. These companies should give employment opportunities
to the minority sections as well as the Scheduled Castes and Scheduled
Tribes and the backward communities. Whatever may be our party
differences, the suggestions of Mr. Gurudas Das Gupta can be taken into
account while formulating the Bill. Thank you.

SHRI R. MARGABANDU (Tamil Nadu) : Sir, | rise to oppose this Bill,
on behalf of my party, the AIADMK, for various reasons. We also
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demand that this Bill should be sent to a Select Committee for further
consideration. The reasons are manifold. The evils experienced while
insurance was in the private sector, progressive Governments think it fit to
nationalise this sector as well as other sectors. Sir, the evils were examined in
the year 1956. Late Pandit Jawahar Lai Nehru and Mr. CD. Deshmukh, the
then Finance Minister, brought in the legislation for nationalisation. The Life
Insurance Corporation Act was passed in the year 1956 with Rs.5 crores of
capital. At that time, when the Bill was introduced, Mr. CD. Deshmukh, on
19th January, 1956, expressed his opinion, "Insurance is an essential service
which a welfare state must make available to its people. The nationalisation of
life insurance will be another milestone on the road the country has chosen to
reach its goal of a socialistic pattern of society. It is a measure conceived in a
genuine spirit of service to the people.”

With that spirit, the legislation was introduced. Later, both the Centre
and the States wanted to nationalise everything, finding that the private
companies were looting the nation and not serving the nation properly. And
the nationalisation schemes were brought in. It is a policy of the nation. But
now, when the Governments were thinking of nationalising several sectors,
this BJP Government is planning and programming to drive in the reverse
gear. What has been nationalised, they want to privatise. Banks
nationalisation and abolition of privy purses had been adopted when the
Congress was in power. Now, in spite of several objections from several
quarters in the whole of India, this Government is determined to privatise the
insurance sector. The interest of the common man must be and was the
primary consideration for the nationalisation. Now, that interest is being
bartered away by this Government by privatising this sector. Sir, these
insurance companies have been granting loans at a very low rate of interest
for providing roads, drinking water and drainages. These companies have also
been giving insurance coverage to the rural section. These companies have
been providing free insurance coverage to the agricultural labourers, to the hut
dwellers. The rate of premium is also minimum and they have been providing
an excellent consumer service and proper security to the policy holders.
These are the benefits which have flown from this sector. Now, | come to the
improvement that has been made by the insurance sector. | would like to
inform the House that the Government had given Rs. five crores to this
company in the year 1956. Now, they have the assets worth Rs. 91, 458
crores. The LIC has so far

224



[7 December, 1999] RAJYA SABHA

paid Rs. 585 crores to the Government in the form of income tax. The total
income of the LIC now is Rs. 25,933 crores. Rs. 172 crores have been given
to the Government in the form of profit and dividend. Dividend to the extent of
Rs. 3511 crores have been paid to the policy holders. Now, the compulsion on
the part of the Government, | believe, is that the insurance sector in the
foreign counties has become saturated. Now, the foreign companies and the
Indian capitalists are pressurising the Government to privatise this sector. An
assurance has been given that the foreign investment shall not exceed 26 per
cent. Who is going to control it? Once this sector has been opened up to the
foreign investment, the foreign investment will increase to a great extent.
Yesterday, my colleague, Shri Gurudas Das Gupta has stated that the
Congress party was opposing this Bill. They had suggested four amendments.
These four amendments were not carried out by way of the Government
amendments to this Bill. But a mere assurance was given by the Finance
Minister and the Congress party was satisfied with that assurance. What is the
guarantee that the assurance given by the Finance Minister will be carried out
unless this Bill is suitably amended? Sir, during the last five years,
globalisation, liberalisation have taken place. The object of the Bill is to get
more funds from the foreign countries for building up the infrastructure. But
where is the investment? The foreign companies are only investing in areas
where they can make profit just like Pepsi, Coca Cola and so on. They have
put their money onry in such companies and they are making a lot of profit
because they are controlling these companies. So, what is the necessity for
privatising the insurance sector? No technological input is needed in this
sector. We can continue with the insurance sector without privatising it
because the Government is earning a lot from this sector. Why is the
Government thinking of privatising this sector? Is it because of the inefficiency
of the Government that they are privatising this sector? ' Is it because the
Government is not able to control or command the insurance sector? The
Government is thinking very much about the foreign countries. What is the
position of the foreign companies? One multinational company in America
called the Prudential Company had paid Rs. 1,800 crores by way of fme for
default. The Metropolitan company had paid Rs. 72 crores by way of fine.
Some of the companies have been blacklisted. As a matter of fact, one of the
five hundred big companies called the First Executive company had gone on
insolvency. So, this has been the previous experience of these companies. If
those companies are invited here and the money belonging to
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common people is given to them and if they become insolvent, if they become
bankrupt, what would be the fate of the policy)holders who have put their hard
earned money into this sector?

Sir, in Tamil Nadu , there are several Nidhis like Sneham, Omega.
They have floated a lot of money, but they have become bankrupt, they have
become insolvent, and the persons who have contributed their money are
helpless now. After the introduction of globalisation, the Harshard Mehta share
scam came to the surface. These are the things which we will experience by
privatising the insurance sector. The Government should take note of all these
things. So many difficulties can arise. If foreign companies are allowed, there
will be a problem in the settlement of claims. That will lead to undercutting the
premium, aggressive marketing, etc. They will mislead the people. Problems
will arise in transferring the funds, in accountability of the foreign companies.
There will be litigation problems also. | humbly request, on behalf of my party,
that all these things should be taken note of and the Government should see
to it that proper safeguards are provided for protecting the interests of Indian
companies. Hitherto, whenever it was given to the private people, it has been
concentrated only in the hands of urbanised people and only the rich people
are utilising it. But the LIC has reached the common man in villages.

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : Please
conclude.

SHRI R. MARGABANDU : Just one minute, please. Sir, 2.12 crore
persons are involved in the insurance sector. What will happen to them?
Where is the job security? Will those people be absorbed somewhere else or
not? These are the things which should be taken into consideration before
privatising this sector. | humbly request the Government to reconsider all
these things. The various quarters throughout India have been clamouring
about it. They are opposing it. Every day, we are finding that slogans are
raised, protests are made by the public. Let these things be considered, let
this Bill be referred to a Select Committee, and let the opinion of all sections of
the people, cutting across party lines, either the ruling party or the Opposition
parties, be taken. Let us go in a phased manner, in a peaceful way. That will
not affect the common man.
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| now pose the last question to this Government. If the money is
invested, and if the foreigners become bankrupt and insolvent and go away
with our money, who is going to answer the people? What is the assurance
given by this Government? Has the Government given any assurance in this
Bill that even after privatising this sector the interests of the common man will
be safeguarded? So, 1 oppose the Bill by tooth and nail. | request that it
should be referred to a Select Committee.

SHRI JOYANTA ROY (West Bengal) : Sir, | rise to oppose this Bill. |
am sorry to subscribe to the views expressed by the hon. Members on this
side and that side of the House because it is supposed to be a death-
sentence to the long-cherished policies and principles of self-dependence of
the country. Sir, there are sufficient reasons to believe that "imperialism" has
taken a calculated move to snatch away the economic sovereignty of the
country. Therefore, Sir, this will be a historical-blunder on the part of this
Parliament to pass this Bill because of the fact that our national economy is
going to be shattered if such a move is being endorsed by the highest
democratic forum of the country. Sir, 1 do believe that if such a move is
endorsed by this Parliament, our posterity would not forgive us. The entire
nation would have to pay for this misdeed in the near future. Sir, on the 22nd
November, it was witnessed by the entire nation that the ruling Party and the
main Opposition, both in coalition, had taken a move to pass this suicidal Bill.
Sir, we, the Left alone, cautioned our countrymen, time and again, through
political effort in and outside Parliament, about this danger. But, unfortunately,
Sir, in the name of globalisation of the economy and a new industrial policy,
the national economy has already been brought under the dictate of G-7
countries. Sir, it is amusing when our learned friends commented here that if
we amend this Bill for allowing the foreign companies, it will encourage
mobilisation of extra resources of more than four lakh crores of rupees. Sir, it
is an absolutely absurd proposition. It cannot take place because the
insurance coverage now-a-days is only seven per cent. Around 40 per cent of
the people are living below the poverty line. Now, if the Government is sincere
to cover the rest of the 60 per cent population, then, the main effort would
have been to boost the performance of the LIQ and the GIC. There is no need
to invite foreign companies. The experience of allowing foreign companies is
bitter for us. When most of the developed countries have their own laws to
protect the insurance sector in their respective countries, itis
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mysterious why our Government is taking a different way. Sir, we should take
into consideration that the performance of the LIC and the GIC, since
nationalisation, is satisfactory. In comparison with the Gross Domestic
Product, the growth is nearty 15 to 20 per cent. It is quite satisfactory. Yes; it
requires some reforms in respect of administration and in respect of
performance. But if we invite these foreign companies, it will open up the
pandora's box which will ultimately exploit the entire population of this country.
Therefore, Sir, | resist this Bill. | ask all my colleagues to stand unitedly to
resist this Bill. | ask our hon. Finance Minister to think over the matter because
the performance of the LIC and the GIC has already generated a surplus
capital of more one lakh thirty thousand crores. And if we can pay more
attention and make more effort, in my opinion, it could generate more than
four lakh crores of extra money which could be invested in our agricultural
sector, infrastructure sector and power sector. Therefore, Sir, |, at the end,
would request our hon. Finance Minister to please pay heed to our appeal,
constitute a House Committee and send this Bill to Select Committee of the
House for a thorough review. Now, at this point of time, the entire nation is
looking up to us and seeing what we are doing here. Therefore, Sir, through
you, | request the Government to think over it and constitute a Select
Committee for further review of this Bill. Thank you.

Y geraa fig I@Efern (SR w_e): gREE | W), 39 d W
qierd 9T q31 5 W &, oifeh Ueb il ot € o gfererr # 8% <1l TeridIR &1
REIE | A oLl &b e SR S & |1k w f7elt 78 ded 8, ‘9T RH
3R 7™ F IR 3R T8 07 1 A 919 A1 RIS W Bl B =, A
JATST el T dTell DI AdT HRA BT PR V8 & AR IGYeell W el bl
BIT 1§ A1 STt aTf¥iTe 3R we & Ideel Sh) AT PRID S |

it &g At (ST 929 ¢ Y Aol 3T 7 hg B & I I O
MY fHfer o |

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : Let us not
miss the sweetness of the rasgulla.
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it gt~ g IRgEferan : ¥R, #§ 71 A1 9gd TR 4 el 8 {6 TWiai &
faRTeT § &M 81 W1 81 da i gera=d R=1 it 7 IR-9R $eT & 6 faferam
STeN] BT STAdveHE felT | R, U §1d § A= fot w20 St & we=r argar
g o 319 WIRT & U 3RT AN & A 81 TS BR P I8 A1 <lliorg fd &4
Bl 817U & | R, I8 RPN SN B H bl 8 TR §, R & AT BT
TRINT R H 3% Vel 2 3R safu I 319+ arqthorar Aax e Rt &1
MY < %2 € foh 319 3MgUI IR, I8 <9 B 9gouid! § | 39 & 1faRss oy
5 AR @1 ger 32 21, a8 I8 59 folg o %8 § 2 98 39 <% &l 94, 4
& |rEAT A AU golt f[AH T R SR I8l 31 qSh Bl of S & fog a7 %% B
I8 Fgt ol T 3R SemeEETe § W B el o 3% § iR 7 9 J't oY
ATEd BT TS B AT I &1 T8 1 HeT |IST F M1 T2 & o 89 FAT%1 ol iR
I 37U < H o SITU 3R 7H Y SRarSll & dTel AledR S W $E Ik ' b
31SY, TeTRY, GATHT <R &R 91 S8y, I8 <%0 M9 & A1 & oy Bl
TR, 39 SATGT Igoolc! dI g7 I 8T |

AR, U g1 T Sfl BAN Q¥ Bl WIgD! ¥ AT &I & | AR, S 15-50
94 ygol Al ®ust ug=+ &1 a1 o, fageh o a1 &), 9= &) 91q off,
319 g faeef goll pr ggrar e A o € |

(SR o™i §%)

3ITST 3T H{IS T Yaaaol T A Wi Yaadol & [l | s
BT SR TRIY, T8 PH¥I HUR ST €, Al B4 19 AT & 3R ST gl A
ST BT SUTGTR Vg de B &, 98 fa<eh dufral & gid 81 98 safeu f&
2 IR fa T et ok A, w fief il &) aRiw & 384 € | 519 984
AR arERT 1o goraR AR H ARl @1 ARG H3 a1 fAeRr @1
STIRE B DI B e | RIS HSH, I8 WaRATD O 21 I8 39 a2
# faeeft goft @ &, ST &1 hifadn fue far S 38T © | H @it s
aet o, T gt o1 o U ST & UTd H it gHT dl GN GG & el 4 &8
B3| IE a1 UST AT, ifdh I8 H1 781 gl AT & gpaa A oo faaRil &
ART SITeT g€ 81T 8, U1 BT G I 7o BIdl | U1 ST T8l 1 o1 | H goa
g, SUFHTIRT ST, 31Tah H1egH 4, 6 a1 I8 MM Ta=iie BI ARSI 8 ?

YR ST U1 3R SP T8N Sl bl 39 <9 bl U
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3RS ST P U STa1aas 8191 81 b 3aa! IraReT Sl fhwrT el ax
B & SR g9 P 1 AR B 2 TSB! YIRS IRISHIRT BF ISR 24 &1
R L1 2 ? S iR €< 3R UT g5 1 <41 15/- BUY 3R 20/- & B el et
BT B H gdT fad™ o yrRIREl i 981 © 2 T adh! iR fagfRr ar
AT Hulrl H, 991 Aaex H Wigds dAThR ITD] JATHT SHR a1 ST o
P ? FIT IS I N1 T 21 § |

e, 319 3177 <Rgy, faceh duf~i @1 sfungy a1, Rl o dar
Y BT 7, T Sl S I8 91 Horgd @l o1 ¥E 2, 39 fe ar § 2 e
<1 91 9 I8l U 1 [e RET 2 |

T GA g9 7 A1l R |
ST e dl gari A |

HeH, IE I 48 8T 8 3R a1 9% <1 & 2 fUsel |rat # g
T, PR AR TP DI Ad 26 YR 91 8, TP Arsfha Bl Ae 12 Afrerd
TGI8 | ATsfhet BT baet 12 B! Rl R8T 3R PR, Tpex DI 26 Bl Fl
g 7 T T HHel Frel AR T # e € gufoy w)1 At 7, I8
gafery 9¢1 i 3y gl facel §& g iR 98 §@ Fed & f6 SR o SRl
R 9 §9IR YA S TR IR G1dT o ol | MEHT fheR gadH: S | I8
U SITel 98 1 1 bl 121 Aol Aoell 3iR I8 Hoell B JXil |

JURIHTR : AT ST |

Y gera Rig Ir@iferan: oR1 3 STedt E | &6 O avf & 9
T et g gle & forg |

JURIHTIR : AT S, 379 Al Aol g Uhbs! TS |

Y g1 Rre TqaTferan : areRvfiaT, ST8i 40 WKAET AR IR @
Sig # TS A1 U1 BT © S faqeh § 1 IR § | 31 9 6 $o1 9

Gapell e T Y
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3iR 319 37T aTel YiF-A1d ATel | TT8 oI dTeli Bl Wi Gagel B areli Bl
FHAR § G B BT 4y I8 faefi Tr aw g & |

sl few, wg frg Tiad St fer Fet Y 2 arest 1§ 319 Ua
1 D b JATIDT AR STaTd <A1 TSI | 3R AR Blg BRAT & $9 T [JeTH
BT HUIC AT AT Al IS¢ I T8 HRAT AT AR P SR b R A, AR
HIT AT [heh 2 AT ST AR TG SIS P AR Dbl T ITh
forg el SIRT Ufererd A1 81 € 2 oMo b #ag PR &l $ab!| § 4R BT
HATT HAT BT § | ...(FAEM).... 3T YA, @it | SIfHy 71 § o a1 T8
HT |

Y TH. IHTT ARG ( FHAICH): STAWMRT i, 3T A1 o 8T &, o1
AT St HA A, I8 91 fadRre I qHY Bfdte 7 uya fhar o | | ag
$D] Yol Y ?

Y gera g Irqaferan : A SuRrwTaf SfY, § ool wR v § %
T HUR A6 6T, A Raarh SawrsT St o feraax g man 6 arfer=n
SIE 2, 3R BRE A 2, THD! | boaror H3A1 g7 {1 ? i1 § P8 Faball §
e 153 7o A1.0H. Y. F ARRI T AR v&T A WSlegRH a1 b feer 50 aui 4
A Yreges BIRE BRI U 1 AT T va e o & R dsges
PRE & oY A SATST IR B & | 21 Ieeia RyweT St 4 § de1 arsar g, d
BT T © b Weleyl FATRTS 1 IE! 2, T8 T Bl & AATRET ? Xelex B
2 3Rt & Il | Yol IER B &, O I el aRI ol Weie} BT B,
T8 Gl ST & A1 AR Bivel B g 81 SRl 81 I8 Nelex JATIHT Gol arel
2, T2 e | § o et 3o € 5 5@ § w3 o o o e g aRel &
A28 A, 7 ff wre a8, 1 STH B fFar ol dorrdt J arern &
TRER Y, ST, IFASHR BT STHIG HAFT 8 Al $HPT o[ TP gl I <, al
ARER St 7 g3 Sia19 o b xrganferan i, &9 §7 fihoget ardl &1 .41 o
TE M < | I8 el & | H 9T DR ford1 I 2 H IThT $B A8l B
HHT | 31T W B T8I B DRI efe] 4 |

SY[UTfY: 37 MBI I8 91 $g I8 & 7 f& | am the regulatory

authority of the House.
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Y geta~ fg Inqaferan: aga el Wi 1R § MU,
WA &¥h Bl S | I H &F &1 AT, 69 O WA Sft, 379! IR <1 8111 359
<91 P 35 TR, 30 HierRId I S Sk, S, fes af ik e
T3l & A Dl b U gaTs T8, DY T8, $exey o & oy fpvra 78,
T e freT X8 €, UTgde ol Sah! (Mol X2 8, fob 31mos 8+ gt & forw
S PRISI-3RA] BT S GolTth A &1 AT, IR U 9 T 721 I ? 3741 WY &b
& 57 gerda RY=sT Sff, Ul gR 781 AT 8, I8 aTlbd 37T SITQT, 34T 4 S7h
o 3o 3@ NifSTYI 2 T 3999 51 U311, § B8l AT — “British came to
India not for the good of Indiam but for the goods of India”. 3t At I MU
YA qTe] 37 IB &, I SUINIY AT & 8 b I 9 S DI g Ao AR §9 Q¥
J 99 997 9h | A1 F e F Ry Bt W Rade = & 919 goiToid o T
g 6 39 <W H 9 UISACISoR &l $a1 ¥id T8l T o1, I ah
wreret Sfifener Ueb 2 o1 | gSTEld WIS Fel Y, Biave @) RNET § o9
el TIRAEE 2Tt 9l oM o Al &9 ST I8 dEd faRier fear fa
12 —$3€ BI, HR B Sl AN MR &, AR I W ST Gfaer 2,
g8 el firertfl, S e St 4 el GIRISIS oS STANY Bl HIU< dal, il
gargy b 39 Uel.31M3. 3., ST1.3TE. A1, ...(cuaem). .

SHRI T.N. CHATURVEDI : Madam, can the hon. Member refer to
the discussion held in a Cabinet meeting?

SHRI MD. SALIM : He is not referring to the discussion held in a
Cabinet meeting. He is 07.12.1999 making it clear why he is opposed to the

Bill.

N g Rig wq@iferam: &3 I avd g 9 ff fea g €,
3R 1 PIS Teld a1d dal 2 1 S0 RabrS d fraprat <, 731 Yavrst 781 § | o
3T el ¥l 1 gell ge &1 8, A0 1 il Be & 3! Al § IS PR
BT o1 f& el 84 wftrerd ol S 89 ofd € Tol.ols. ¥l a1 37 STaNd
HHIT A, I8 Arsfded de ¥ ST 51 89 ol & §Sdl oldl §, Ual.3Ms. . 4
U1 foram S €, S5 U &[S A4l 81 80 URYC IHP] Al & urifed
Arefaea darel & fory <ifeh 3y =¥ aa1 &1 o5 *mum W' & forg, vophed &
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¥ 999 1t TI59ed & folU, doieR fHae & forv &gf uaum fear g 2
HEIET, o TP & a1d ok 3l © fF 3= o ol foa @ geo facsh
STl & gaTel fhaT &, S 81 Gol fadl A 89 9] fRIg R € |

it ieht smroie (SR uSw): SUHHfT HEledn, Ig i e
3R I wTftrexor fA8ae, 1999 TRAT g1 & MR R ATHAHT F TR &
&1 ¥ 3R Tt faver @ 91 urdh it 2, I9d A1 FAN & S & HROT
ST AT o1 & MR TR YR & S1+1 GAfeaa 2 |

TEIGT, TH BT YT G GHY I F3) Sff 7 S HET 91, 89
Hdeyr § o Fararsl g UaT B §1 S warel &1 # fa @3 St weie)o
e § | PR 39 fA8yd B A1 AT B A1 Hared g Sodl © (b o
T3S 1. 3R Sft.ame. ). beue ! favarg § oiax g e orar 1y &
Tl Uer.3me. 4. 3R Sit.ans.«ft. & SifIer) iR HHARI 3figie R i 87
3 IRE | o #3 S 9 PET A7 f ISR $ 1a9R SUee 81 iR Besl
&1 @t S | H w21 St I8 S A b a1 $9 YHR BT Bl ATher
foram T & o6 ufay a9 foha™ ISR & S1aR SYere B 3R ST JISR &
¥R el I SR ST 3R ST SToTfl & @l o ol & el
5 9hR & S 2

ARG, WA o 7 ¥l Par o1 b fagsh dufr & faer 26
JfIeTd T 81T 31K 26 TRerd oy & ey ff gnft | o & w2 ot & o8
ST 9T g b a1 S 26 TR A1 1 (e 39 921 & BTyl & foy,
TR & BT $ FoTT fhar SIUM 2 3R S BUY Bl ofdhx d 37a <97 Tl
ST & 1 SHT AMED T2 IR AT U1 TS ? 59 YR TR B T B
T STa9-I1949 HRA ITel Al IR 399 {98y &1 |IT 3R IS 2 HeIedl,
S AR TABIAT b AHTHT DI ATAT I Y H 59 (G BT 9972l BT § |

THE DEPUTY CHAIRMAN : Prof. Sankaralingam. Just a few m
mutes, okay.

PROF. M. SANKARALINGAM (Tamil Nadu) : Madam Deputy
Chairman, | will co-operate with you and finish my speech as early as
possible.
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Madam, 1 am supporting this Bill with a special request to the hon.
Finance Minister that when we open up the insurance business to the private
sector, we should say that 50 per cent of the business should be in the
agrarian sector. That should be specified very clearly because, now,
privatisation has created a fear in our country and that the benefits of it do not
go to the poor people and that privatisation does not help the poor people. So,
| request the hon. Finance Minister to look into this matter and allocate this
much percentage for the agrarian sector. Sir, Section 32 (a), (b) and (c)
clearly state that the general insurance business in the rural areas, as also in
the social sector, will be as may be specified. My request is that, in the rural
areas, it should cover dry crop cultivation also. Compulsory crop insurance
should be insisted and fifty per cent of this private sector business should be
allocated for that because our farmers raise crops only with the hope and
prayer to the God that two or three spells of rains will help them to reap the
harvest, but, very often, they suffer very much because of the vagaries of the
weather. So, with this request, | wish to impress upon the Government that it
should make it very clear that, basically, the private agencies or the foreign
agencies must invest in crop insurance and for the welfare of the
agriculturists, cattle and sheep breeders. With these words, 1 support the
Bill.

THE DEPUTY CHAIRMAN : The discussion is complete now. Mr.
Yashwant Sinha, how much time will you take, because | have to announce
the time of voting?

SHRI YASHWANT SINHA : Madam. | will try and be brief.

THE DEPUTY CHAIRMAN : Will you be brief like Mr. Gurudas Das
Gupta is or like Mr. Sanatan Bisi is?

SHRI YASHWANT SINHA : 1 will take about forty to forty-five
minutes. Madam.

THE DEPUTY CHAIRMAN : So, we will have the voting before four.
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SHRI GURUDAS DAS GUPTA : So, the voting will be at four.

THE DEPUTY CHAIRMAN : No. It will be before four because,
after he finishes his speech, nobody will speak, and | will put it to vote.

SHRI NILOTPAL BASU (West Bengal) : Madam, our amendments
are also there.

THE DEPUTY CHAIRMAN : No, amendments will come later. But
after he finishes, | will put it to vote.

SHRI NILOTPAL BASU : Madam, we hope we will be allowed to
speak briefly...

THE DEPUTY CHAIRMAN : No. You have already taken forty-
five minutes or more than that.

SHRI NILOTPAL BASU : Madam, | am thankful to you for that,
but...

THE DEPUTY CHAIRMAN : But | don't want to give you too much of
opportunity to thank me all the time.

SHRI NILOTPAL BASU : Madam, only briefly...
THE DEPUTY CHAIRMAN : Briefly, you can.

SHRI GURUDAS DAS GUPTA : Madam, you must give us time to
thank the hon. Minister.

THE DEPUTY CHAIRMAN : Don't thank anybody, but the main thing
SHRI NILOTPAL BASU : Madam, we want to seek clarifications
also.

THE DEPUTY CHAIRMAN : Now, do not unnecessarily delay. Yes,
Mr. Yashwant Sinha.
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SHRI YASHWANT SINHA : Madam Deputy Chairperson, | am
extremely obliged to the hon. Members of this House for their participation in
the discussion on the motion for consideration of the Insurance Regulatory
and Development Authority Bill. | am particularly grateful to my friends, the
hon. Members of the Congress Party, as also to the Bahujan Samaj Party, for
their support to this Bill.

Madam Deputy Chairperson, a number of issues have been raised
and | shall try and deal with the more important of them, as | go along. | would
like to begin by saying that the hon. Member, Shri Nilotpal Basu, had
mentioned in this House that eleven years ago, when he was a student
activist, he had been influenced by a speech which | had made on the
International Order' and that | had spoken about the American law — the 301
and the super 301. | am quite sure, Madam Deputy Chairperson, that eleven
years from now, Mr. Basu will, perhaps, be obliged to say that he was equally
influenced by this speech that | am now going to make in this House. Madam
Deputy Chairperson, the first point which | would like to take up is the point in
regard to the hurry, the haste, the Government is showing in going ahead with
this legislation. In fact, | remember trie remarks of some hon. Members. Shri
Ibrahim is not here; he referred to zid, the obstinacy, of the Government to go
ahead with this legislation. | would submit most humbry, Madam Deputy
Chairperson, that the reform of the financial sector was taken up by the
Congress Government when it was in power between 1991 and 1996, when
the hon. Leader of the Opposition was the Finance Minister of this country
when a number of very important changes were brought about in the financial
sector, in the banking sector. The hon. Members of this House would be
aware of this and because the insurance sector is an integral and important
part of the financial sector, the idea was to cover this sector also with reforms.
Therefore, the then Government appointed a Committee in April, 1993, more
than six years ago - April, 1993 - under the Chairmanship of the former
Governor of the RBI, late Shri R.N. Malhotra, to go into this whole question
and submit their report. Not only was Shri Malhotra himself an extremely
distinguished economic administrator of this country, but the Committee was a
Committee of experts. This Committee went into the entire question in as
much detail as was required and then submitted its report to the Government
on 7th January, 1994. The Government then appointed another
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Committee under Shri A.C. Mukherjee, to go into the nitty-gritty, the details, of
the recommendations and this Committee once again examined the details of
the suggestions which had been made by the Malhotra Committee and
submitted its report and as a result of that an Insurance Regulatory Authority
was set up in January, 1996.

Now, the matter was taken up further when the United Front
Government came to power and we are aware of the fact that the then
Finance Minister had introduced a Bill to set up an Insurance Regulatory
Authority on a statutory basis, in Parliament in December, 1996. This Bill was
referred to the Standing Committee on Finance. The report of the Standing
Committee was received, the recommendations were examined and based
on those recommendations, a revised Bill was brought before Parliament in
August, 1997. Therefore, when | came to this House, Madam Deputy
Chairperson; | was a little surprised when two former members of the Cabinet
of that Government, Shri Ibrahim and Shri Ramoowalia, stood here in this
House and opposed this Bill, as they said, "tooth and nail". | don't recall
having read anywhere in any print media or heard over the visual media any
protest that these two gentleman might have lodged with the then
Government about the Insurance Regulatory Authority Bill which was brought
by them.

SHRI GURUDAS DAS GUPTA : So, what?

SHRI YASHWANT SINHA : Because, Madam, we have been talking
about change of heart. Change of heart does take place.Change of heart has
taken place among those who supported this legislation. They are opposing

this legislation now. ...(Interruptions) ...

THE DEPUTY CHAIRMAN : See, it is his viewpoint. Please listen to
him.

SHRI NILOTPAL BASU : It is Cabinet secrecy. .(Interruptions) ...
THE DEPUTY CHAIRMAN : Let him put his argument.

SHRI GURUDAS DAS GUPTA : He has a wrong point. Sushmaji
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recommended that privatisation should not be done. The BJP has turned
around. We are not making that point. ...(Interruptions) ...

SHRI YASHWANT SINHA : You made that point most vociferously
in this House. How can you say that point was not made? ... (Interruptions) ...

SHRI GURUDAS DAS GUPTA : Don't rub on a wrong point.

SHRI YASHWANT SINHA : Madam Deputy Chairperson, Shri
Gurudas Das Gupta spoke in this House for 45 minutes. ...(Interruptions)... |
did not interrupt. Madam Deputy Chairman, Gurudas Das Gupta spoke in this
House for full forty-five minutes. | did not intterrupt. Mr. Nilotpal Basu spoke
for full forty-five minutes. | sat quietly and listened to each word they said. Let
them have patience to listen to the points | am making. ...(Interruptions)...

SHRI GURUDAS DAS GUPTA : You are impatient to pass the Bill.
(Interruptions)

THE DEPUTY CHAIRMAN : Mr. Gurudas Das Gupta, let us take it
that you had your say and everybody had his say — whether supporting or
opposing the Bill is different. The Minister did not interrupt.

SHRI GURUDAS DAS GUPTA : | should not follow him.

THE DEPUTY CHAIRMAN : You should follow him as per the
decorum of the House.

SHRI GURUDAS DAS GUPTA : | have always respected the
decorum of the House, more than anybody else.

SHRI YASHWANT SINHA : Madam Deputy Chairperson. | was
saying that, as far as we are concerned, | had given ample notice of the
intention of the Government in my Budget Speech of 1st June, 1998. In that
speech, as hon. Members will recall, | had said specifically that the
Government proposed to open up the insurance sector to the Indian private
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sector for competition. After that, we worked on a revised Bill. We brought it
before Parliament; | introduced it in the other House on 15th December,
1998. That Bill was referred to the Standing Committee on Finance. The
Standing Committee on Finance considered that Bill and gave its report in
March, 1999. We could not take up that Bill further, we could not bring it
before Parliament because Lok Sabha got dissolved immediately thereafter.
Therefore, the Bill was introduced in the last Session of Parliament and it is
coming up for discussion in this Session of Parliament.

Six years, two references to the Standing Committee on Finance,
deliberations in the Standing Committee, two Expert Committees which have
gone into this, a whole lot of experts, trade unions and others making
contributions to the thinking process, to the evolution of this particular piece of
legislation! Now, the point | wish to make, Madam Deputy Chairperson, is, all
those who have moved amendments are suggesting that we refer it to a
Select Committee of the House. If their intention is that they do not want this
Bill to be passed, as they have said, | respect their feelings. But reference to
a Select Committee for what? What is it that we want to study further?
Opposition, | can understand. But all these issues. Madam Deputy
Chairperson, have been studied in great details. If six years is not a long
enough period in the life of this nation, how much more time do we want to
spend on consideration of this Bill? i will, most earnestly, plead with the
House. Madam Deputy Chairperson, through you, that we have taken enough
time. We have consulted all those who have to be consulted and the time has
come now to take this Bill into consideration and pass it. Any further
reference to a Select Committee is not going to help.

The second issue which | would like to take is that it has been said that we
are not doing it on our own volition, that we are under pressure, the
Government is under pressure. What is the pressure? The pressure is, World
Bank, IMF, Washington, G-7. We are all under pressure! That Government
was under pressure when they decided to reform the insurance sector! The
UF Government was under pressure because they brought the Bill to set up
the regulatory authority! We are under pressure because we brought this Bill
forward! | can only say. Madam Deputy Chairperson, that the ancients, when
they could not explain a natural phenomenon, created a God. There was a
God for lightening, there was a God for
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diseases, there was a God for every natural phenomenon, because they
could not understand. | noticed the same thing; and, if you cannot understand
the thing, you say, it is being done under pressure. | am afraid | cannot buy
this argument. This Government is under no pressure from any quarter. We
are doing this on our own. ...(Interruptions).... | would suggest you leave the
concern of the treasury benches to us. Please mind your own flock. Then
comes the WTO. A point was made as to why we do not wait for the WTO to
compel us under the service sector negotiations to open the insurance sector
and then do it. If there is something, about which we come to our own
conclusion, that it is beneficial for this country, shall we wait for somebody to
put pressure and shall we wp.it for some international agency to make it
mandatory before we start implementing it? | cannot understand it. An
example was given here of China saying that China has used insurance as a
bargaining counter for entering the WTO. China has used a whole lot of other
things also for bargaining to get into die WTO. Let me tell you that China
started opening die insurance sector way back in 1985. Madam Deputy
Chairperson, ...(Interruptions) ...

SHRI GURUDAS DAS GUPTA : On a very limited
scale....(Interruptions) ...

SHRI YASHWANT SINHA : Hang on...(Interruptions) ... Hang on
every straw; you want to hang on to every straw. ...(Interruptions)... | have
absolutely no problem with that. ...Interruptions)..Madam Deputy
Chairperson, the point which | had made | would like to repeat despite the fact
that | explained it in the other House, despite the fact that | covered it here
when | was moving this Bill for consideration. | find that there is some
confusion in the minds of the hon. Members and this is in regard to what the
Bill is not about at all, namely, the LIC and the GIC. This Bill is not about the
privatisation of the LIC and the GIC. | had made mat point clear right in the
beginning. This Bill has no provision which says that we will dilute the equity
of the LIC and the GIC. | would like to explain, Madam Deputy Chairperson,
mat we are all aware that LIC is a statutory body. The GIC was created by an
Act of Parliament which says that all the 100 per cent equity of the GIC will be
held by the Government and unless any Government comes to this House, to
the Parliament and says that they want to change that statute which governs
the GIC and they want to change the Act under which the GIC-jvas set up,
they cannot dilute it.
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Parliament is supreme; Parliament is sovereign. So any Government which
wants to do it will have to come to the Parliament. It cannot be done stealthily;
it cannot be done surreptitiousry. There is no intention on our part to dilute the
stakes that the Government hold in the LIC and the GIC. Let us not talk of
privatisation of the LIC and the GIC. ...(Interruptions) ...

THE DEPUTY CHAIRMAN : Mr. Jibon Roy, if you do not keep quiet,
... (Interruptions) .. If you do not keep quiet... (Interruptions) ... You had your
say. Please keep quiet now. | have given enough time to your party. Let the
Minister answer, please. Have patience. ... .(Interruptions) ...

- SHRI YASHWANT SINHA : Madam Deputy Chairperson, our case is
not that the LIC and the GIC have not functioned. It is not our case at all.
When statistics were quoted in this House about what they have done for the
development of this country, for the promotion of the insurance sector, | am
not challenging those figures. They have worked very well. | have no
hesitation in saying this in favour of the GIC and the LIC that they have
discharged their responsibilities very well But there is need to do more. |t is
not possible for one company in life insurance and one company with four
subsidiaries in general insurance to cover a country of the size and dimension
of India. That is why the penetration of the insurance coverage has remained
inadequate in our country over a period of time. What is it that we are trying to
achieve? We are trying to achieve what the other countries have achieved. |
haye figures here, but | would not like to take the time of the House about how
much is the penetration of life insurance and specially the general insurance
in various other developing countries, Asian countries, Latin American
countries, etc.

DR. BIPLAB DASGUPTA (West Bengal) : What about Pakistan?
... (Interruptions) ...

SHRI YASHWANT SINHA : Madam, 100 per cent foreign equity is
there...(Interruptions)...Pakistan allowed 100 per cent foreign equity in the
insurance sector...(Interruptions)...

241
345RS F—15-A



RAJYA SABHA [7 December, 1999]

DR. BIPLAB DASGUPTA : What is the coverage of insurance?...
(Interruptions)...Why don't you quote Sri Lanka?...(Interruptions)...

SHRI YASHWANT SINHA : Forget about the coverage...
(Interruptions) ...

DR. BIPLAB DASGUPTA : Can you quote the coverage of
insurance in Pakistan...  (Interruptions) ...

SHRI YASHWANT SINHA : Why? Is Pakistan holding light to you?...
(Interruptions) ... Is Pakistan your role model?... (Interruptions)...

DR. BIPLAB DASGUPTA : | did not say that...(Interruptions) ...
SHRI YASHWANT SINHA : Then, why Pakistan?... (Interruptions) ...

DR. BIPLAB DASGUPTA : You quote a country which is having a
higher coverage than India...(Interruptions)...Whatever he is quotmg; he is
quoting... (Interruptions) ...

SHRI YASHWANT SINHA : You quote...(Interruptions)...| stop
quoting ... (Interruptions) ...

SHRI JIBON ROY (West Bengal) : Madam, they are taking out

everything... (Interruptions) ...At least, you allow us to protest...
(Interruptions) ...

THE DEPUTY CHAIRMAN : | will not allow you to interrupt...
(Interruptions) ... Pleas e s it dow n... (Interruptions) ...

SHRI JIBON ROY : At least, you allow us to protest... (Interruptions)
THE DEPUTY CHAIRMAN : | am not allowing you... (Interruptions)

...please, sit down... (Interruptions) ...Don't shout in the House...
(Interruptions) ...Please, sit down...  (Interruptions) ...l am
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not allowing you... (Interruptions) ...Your voice is so loud. You do not bother
that you are speaking in the House, and you scream at the top while | am
presiding over the House... (Interruptions) ...You should know that...
(Interruptions) ...Your voice is not very respectable... (Interruptions) ... am
very sorry... (Interruptions) ..You all go through me. Is this the way you
address the Chair?... (Interruptions) ...You cannot speak directly to the
Minister...  (Interruptions) ...Please realize this...  (Interruptions)...

SHRI SATISHCHANDRA SITARAM PRADHAN (Maharashtra) :
Madam, his voice is insured...(Interruptions) ...

SHRI JIBON ROY : Madam, can | ask...(Interruptions) ...

THE DEPUTY CHAIRMAN : No ..(Interruptions)... Don't ask...
(Interruptions) ... am not allowing... (Interruptions) ...No. Please, no...
(Interruptions) ...I am not allowing... (Interruptions) ...This you know very
well... (Interruptions) ...Let him complete. We have enough time for voting...
(Interruptions.)... Let him finish his speech first... (Interruptions)

SHRI YASHWANT SINHA : Madam Deputy Chairperson, the
Malhotra Committee itself had gone into the question of competence of the
L.I.C. and the G.I.C. to be able to face competition and it came to the
conclusion that the L.I.C. and the G.I.C. were equipped to face competition,
and, six years down the line, they have prepared themselves much better to
be able to face the competition. | don't understand, Madam* Deputy
Chairperson, why, when we stand at the edge of a new millennium, somebody
should stand up in this House and say that there should be no competition
and that there should be 'A sector which should be State's monopoly and, |
would like to state it very clearly, as a matter of policy of this Government, that
we aie not in favour of State's monopoly in 'A’ sector, we are in favour of
competition between the private sector and the public sector and that is
exactly what we proposed to do in this sector also.. (Interruptions) ...That is
why, in the Budget speech, | have said that we bring a competition polic.
...(Interruptions) ...And we will have a lot of competitive people...
(Interruptions) ...
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SHRI GURUDAS DAS GUPTA : At the cost of the nation...
(Interruptions) ...

SHRI YASHWANT SINHA : | would like to remind to those who are
talking about the cost to the nation that the L.I.C. and the G.I.C. have
subsidiaries, fully owned branches, in 27 countries of the world. Madam, 52
branches, subsidiaries, etc., are there in 27 countries of the world.

SHRI GURUDAS DAS GUPTA : So what?...(Interruptions)...

SHRI YASHWANT SINHA : "So" means, the L.I.C. and the G.I.C. are
ready for competition...(Interruptions) ... They are facing competition in
London. They are facing competition in Singapore. They are facing
competition all over the world and they are ready to face competition in this
country. Another point, which | would like to make here, is, if we can go out, if
the L.I.C. and the G.I.C. can go out, other countries have a right to come
here...(Interruptions) ...

SHRI GURUDAS DAS GUPTA : Are you comparing India with
Singapore?... (Interruptions) ...A country, which has 100 crores of population...
(Interruptions) ...

SHRI YASHWANT SINHA : The other issue is, you have talked
about loss of sovereignty, that this country is going to lose its sovereignty
because we are permitting 26 per cent foreign equity in the insurance sector.
A similar statement had been made when the banking sector was opened up
for competition and the foreign equity in the banking sector was allowed up to
20 per cent. Loss of sovereignty! What has happened? What is the experience
of the banking sector? What is the experience in the mutual fund sector? The
U.T.l, used to be the only mutual fund in the country. In 1993, we opened the
mutual fund sector to the private sector. What is the result? The business of
mutual fund has gone up from Rs. 4,564 crores in 1986-87 to Rs. Rs. 80,590
crores in 1995-96, and now it will be more than Rs. 100,000
crores...(Interruptions) ..Now, what is the size of achievement?...
(Interruptions) ...
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SHRI GURUDAS DAS GUPTA : Madam, it is absolutely a wrong
comparison...  (Interruptions)...  Absolutely a  wrong comparison...
(Interruptions) ...

SHRI YASHWANT SINHA : The point | am making is this...
(Interruptions) ...Have the Indian public sector banks lost to the foreign banks
or to the Indian private banks?...(Interruptions) ...

SHRI GURUDAS DAS GUPTA : Who said that?... (Interruptions) ...

SHRI  YASHWANT SINHA What has happened?
..(Interruptions)... Nothing has happened ...(Interruptions)...They have been
able to hold their position...(Interruptions) ...The point | am making is that the
L.I.C. and the G.I.C. are fully geared to face competition. They will be able to
hold their position and anyone who thinks that the workers are going to lose
their jobs, that the L.I.C. is going to close down its shop, that the G.I.C. is
going to close down its shop, it is absolutely unfounded and | refute those
charges.

SHRI NILOTPAL BASU : Why are you misquoting us?
(Interruptions)...

SHRI GURUDAS DAS GUPTA : We have never raised it.

THE DEPUTY CHAIRMAN : Mr. Salim, there are other speakers
also in the House, other than Mr. Nilotpal and Mr. Gurudas Das Gupta. Do
you think the Minister should answer only you? He has to answer the
whole House. ... (Interruptions)... Just one minute.
...(Interruptions)... You defend yourself. You can say that you did not say it.
But someone else might have said “....(Interruptions)... Nobody is giving you
the authority to speak on...(Interruptions)

SHRI YASHWANT SINHA : | am coming to that point. But why
should | be prevented from making my point? ...(Interruptions)... Yes, yes, |
have heard him. | have been a Member of this House, Madam ...
(Interruptions)... Where has it been laid down that a Minister, when replying
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to a debate, will only reply only to specific questions raised by the Members
and will not make his own points?

SHRI GURUDAS DAS GUPTA ; Your philosophy... (Interruptions)

SHRI YASHWANT SINHA : 1 am coming to the philosophy. The only
point which 1 will not touch is fiction. I will touch facts. | will touch the
philosophy. 1 leave fiction for you to touch. Yesterday, Mr. Gurudas Das
Gupta stood here in this House and said that he was addressing the 100 crore
people of this country. ... (Interruptions)... Yes, | am also addressing the 100
crore people of this country. ...{Interruptions)... Madam, if Yashwant Sinha and
his Government get up and say that there should be 26 per cent foreign equity
in the insurance sector. If we say that we would welcome foreign investment,
direct investment; then we are committing a sin. | did not want to take up this
issue. But if the West Bengal Government says the same thing, then it
becomes pious. The foreign investment which comes to West Bengal is an act
of piety.... (Inferruptions)... If we invite foreign investment ...(Inferruptions)... |
am coming to the philosophy because he stood and said here about foreign
investment, about foreign technology. Madam, how are we compromising
national interests by inviting foreign investment, by inviting foreign
technology? This is the point which has been made here by a section of the
people sitting in this House. Now, | have all the facts here on which multi-
national companies have been invited to do business, etc. ...  (Interruptions)
... How many times ... (Interruptions) ...

SHRI MD. SALIM : Please read it out...  (Interruptions) ...

THE DEPUTY CHAIRMAN : Please sit down. (Interruptions) Please
sit down. (Interruptions) | said, "Please sit down." Did you not hear me?
(Interruptions)

SHRI YASHWANT SINHA : Madam, a point was made here that
foreign investment will come into this country and will exploit us and the
money will be taken out, and the nation will be a looser. Madam, when | had
made the Budget speech in 1998, | had talked of "an Indian insurance
company". "An Indian insurance company" has to be defined. "An Indian
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company" has not been defined anywhere. A domestic company has been
defined in the Income-tax Act. So, we went into this question. We had to
determine how we would like to defme an Indian company. | am grateful to
Shri Pranab Mukherjee when he said that we should go by some fixed
definition of a company. Now, as far as the Insurance Regulatory Authority and
Development Bill is concerned, we are going by the definition in the Income-
Tax Act because we have said clearly, what is a foreign company is defined in
the Income-Tax Act, what is a domestic company is defined in the Income-Tax
Act, and what is a company is also defined in the Income Tax Act. It all falls in
one place and the only difference that we are making — and that too in the
statute « is m regard to foreign equity. What should be the foreign equity in an
Indian company in the insurance sector? It is 26%. If we had not defined it,
then this whole thing would have been left vague like the earlier Bill which was
brought during the United Front Government. Therefore, we have decided to
be quite upfront about it, quite candid about it, and say we will permit about
26% in the insurance sector. Now, that is the cap. Madam, Deputy
Chairperson, again, Mr. Pranab Mukherjee and some other friends have raised
the issue as to what will happen if this cap is breached through some other
methods, and, in this context, the Foreign Contribution Regulation Act has
been quoted because they talk of trusts, persons and others also. | would like
to say that if we go by the definition of the Income-Tax Act, where a company
is defined, a domestic company is defined, and a foreign company -is defined,
then, according to all the advice which is available to me, the legal advice that
is available to me in Government, | have assured myself that the 26% cap
cannot be breached. It will not be open for any company which has a foreign-
share holding, which is registered in India, to become the Indian partner and
hold 74% and give 26% to a foreign company. That will be precluded. Now, all
these companies wiH have to be registered with the Insurance Regulatory
Authority. We will take care of it at that time. Then, we have a provision in this
Act that nobody, no company, can alienate one per cent or more of its shares
without the approval of the Authority. Now, that is a second control that we
have that it will not be possible for any company to off-load its shares, alienate
its shares, bit by bit. We have, therefore, taken all the precautions that are
necessary because | was absolutely aware of the fact that such financial
engineering can go on and some companies' might try and get control over an
Indian insurance
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company. | admit it. That is why we have drafted the Bill in such a manner that
this will not become possible.

Now, about the funds of the insurance companies. An insurance
company has only two kinds of funds, the share-holders' fund and the policy-
holders' fund. We have made it very clear that policy-holders' funds cannot be
sent out of this country. They have to be invested here in this country and the
manner of investment will be determined by the Insurance Regulatory
Authority. We have said here that as against 75% for the L.I.C. today, and
45% for the G.1.C., we are saying 50% will have to be invested in Government
securities and Government-approved securities. As far as the balance 50% is
concerned, Madam Deputy Chairperson, there, the Insurance Regulatory
Authority will lay down detailed guidelines and they will then determine how
this has to be done.

Now, we have a concern about the social sector, a concern which
has been raised by all sections of the House and which | also share fully that
social sector should not be neglected. That is why we accepted the
amendment of the Congress Party which was moved in the Lok Sabha and
have clearly and unambiguously said that there will be a complete level
playing field between the public sector and the private sector. There is no
obligation that the “Regulator' shall impose on the public sector anything
which he shall not impose on the private sector. ...(Interruptions) ...

SHRJ GURUDAS DAS GUPTA : It is a joke of the century. ...
(Interruptions) ...

SHRI YASHWANT SINHA : Mr. Gurudas Das Gupta, if you are in a
hilarious mood then everything that | am saying will appear as a joke to you.
Please laugh. ...(Interruptions) ...

SHRI GURUDAS DAS GUPTA : How is it to be carried? You kindly
tell me the provision in the law.

SHRI YASHWANT SINHA : What is this? | have been in this House
for a long time....(Interruptions)...
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SHRI SURESH A. KESWANI (Maharashtra) : How are you going to
guarantee the repayment of Government securities? Today the Government
securities have become the biggest question. A number of States have failed
to honour the guarantees, which they have given, and banks are facing very
serious problems.

SHRI YASHWANT SINHA : That is another issue. We will discuss
that separately when we discuss about banks. But one issue that | want to
clarify is that there is a general impression that the LIC and the GIC are doing
a lot out of their funds in the social sector. If | am not mistaken, Mr. Gurudas
Das Gupta himself was referring to cross-subsidisation and he was saying
that a higher premium in the sector was supporting a lower premium in the
rural sector. | would like to make it clear, Madam Deputy Chairman, that the
LIC was given a dispensation by the Government in the year 1988-89. It was
exempt from income tax. As a result of that, it built up a corpus of funds which
stands today at Rs.304 crores. It is out of that corpus that it is supporting
some of these rural-cum-weaker sections insurance policies that are in
vogue. Here is a list of 24 such sections that have been decided by the
Government, like field workers, bread-earning women in remote rural areas
etc. The Government got this fund created as a result of the exemption. Out
of that fund, these policies are being run by the LIC. The rural policy of the
LIC is something that is profitable. It is entirely wrong to think that the LIC is
losing money in doing its rural business and that when new companies will
come, they will pick up the high-value urban business and that the rural
business will be left for the LIC, which will have an unprofitable business. It is
not like the DTC, Delhi Transport Corporation, where the private operators
run on profitable routes and leave the unprofitable routes to the DTC.

DR. BIPLAB DASGUPTA : What about crop insurance by the GIC?

SHRI YASHWANT SINHA : As far as the GIC is concerned, | have
this page No.58 giving the Expenditure Budget of the Government of India. It
shows clearly the money made available to the GIC year after year by the
Government of India's Budget for social security and welfare schemes for the
poor, like hut insu-ance, rural group life insurance eu The Government of
India Budget finances all these.
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SHRI GURUDAS DAS GUPTA : How are you going to compel the
private firms in this respect? Let us know this.

DR. BIPLAB DASGUPTA : What about crop insurance?
SHRI GURUDAS DAS GUPTA : What is the strength of law?
DR. BIPLAB DASGUPTA : Why are you avoiding this question?

SHRI GURUDAS DAS GUPTA : What is the strength of law to
compel the private sector?

DR. BIPLAB DASGUPTA : He is avoiding. He has to answer these
questions.

THE DEPUTY CHAIRMAN : Mr. Minister, you finish your speech.

SHRI YASHWANT SINHA : | will plead with folded hands. | have not
finished my speech. | will cover each and every point that has been raised.
Just bear with me and have a little patience.

SHRI SANGH PRIYA GAUTAM : They cannot have that.

SHRI YASHWANT SINHA : This is all that | am pleading for. Once |
have done, you ask your questions.

Madam Deputy Chairperson, a point was raised here about 300
American companies having failed and about banks and insurance
companies in Japan having failed, and a forecast was made that the same
thing was going to happen to India.

There was a crisis m East Asia. We were not sucked into that crisis.
Why were we not sucked into that crisis? | am standing here and saying this
not because | have got the support of the Congress Party. | have stood up on
a foreign soil and said the same thing that it is because of the extremery
cautious and good policies that have been followed by
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successive Governments of India that we were able to avoid being sucked
into the East Asian crisis. Therefore, if something bad has happened
somewhere else, to say that that catostrophy is necessarily going to overtake
us is like saying 'since all stars are round, the Earth must also be round'.
Such a theory has been discounted long ago. Therefore, Madam.
...(Interruptions)... 1 can only reply according to my competence. | wish | had
more competence....(Interruptions)... Madam, let me say, as per my
information, there is no central regulatory authority in the US. The United
States of America does not have a central regulatory authority. Each State in
the US has its own regulation. They have their own regulatory authority. And
each company, which wants to do insurance business in the US, has to
register and seek the permission of each State Government in the US.
Therefore, there is no one central regulatory authority there.

SHRI GURUDAS DAS GUPTA : We never said 'one central
authority'.

SHRI YASHWANT SINHA : Therefore, the point that 1 am making
here is that we through this statutory body, are setting up a strong regulatory
framework. That regulatory framework will have its own rules and regulations
under which it is going to regulate the insurance business in this country.
Therefore, for us to imagine or presume that the regulator had already failed
and that it should be free for all, is not justified, on the basis of the experience
that we have had so far.

Mr. Pranab Mukherjee raised a very important issue. You, Madam,
had joined him in confirming that point before this House. That was about the
accountability *of the regulator to Parliament. The regulator will be entirely
accountable to Parliament. The Finance Minister shall be accountable to the
Legislature. What are the various ways in which the regulator will be
accountable? These are: (1) An Annual Report will be furnished to both
Houses of Parliament. (2) Regulations made by the Authority shall be laid on
the Table of the House. (3) An Advisory committee to help the Regulatory
Authority will be set up. (4) The Authority is liable to be superseded under the
Act, if the Government were to feel that they were not discharging their
functions well. That ultimate weapon the Government has retained in its
hands. (5) The Government would issue policy directives to the Authority.
So, the Government has
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retained the ultimate control. Therefore, the Government is accountable to
Parliament, as far as the Regulator is concerned.

Madam, there are two related issues. One is in regard to the
technology and new products. A point was made here, why not import the
technology. Import the technology and be done with it. And when the
technology changes, again import the technology. That means, go on
importing the technology. This is something which has not been followed by
this country. We have kept all our options open. Wherever we can import
technology, we have imported it. Wherever we felt that a technological
collaboration was necessary, we have allowed that. Wherever we felt that only
drawings and designs will do, we have permited import of only drawings and
designs. That is why, through these limited 26 per cent equity, we are trying to
get that technology. It will be wrong to say that in the insurance sector, today,
technology is merely confined to some computer expertise. It is much more
than that. Because the Indian market is not yet fully developed, we sit here
and talk about new technology, new products. We are only thinking that
somebody's voice and somebody's legs. ... (Interruptions) ...

THE DEPUTY CHAIRMAN : Mr. Gurudas Das Gupta, has the
Minister completed his reply? ... (Interruptions) ...

SHRI NILOTPAL BASU : What kind of technology is needed by you?

SHRI GURUDAS DAS GUPTA : Let us know what kind of
technology is needed by you? What is the technology you will get from outside
by having joint entrepreneurship?

SHRI YASHWANT SINHA : Madam Deputy Chairperson, the other
issue which | wanted to bring to the notice of this House was about
reinsurance. It was pointed out that through reinsurance, the companies
which will have a foreign equity will try and siphon off funds. That fear is
unfounded. India is spending something like $300 to $400 million every year
for reinsurance; and the reinsurer of this country is the GIC. The GIC will
continue to be the reinsurer even when the insurance sector is opened
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up for the private sector. It is our belief that once private operators come into
this market, we will ourselves become a centre of reinsurance. It will not be
necessary for us to spend that $300, $400, $500 million that we are spending
today on reinsurance abroad. We will be able to attract foreign funds, more
foreign funds, premia into this country because India has the potential to
become a reinsurance sector by itself. Therefore, there is absolutely no
question of money being siphoned off.

Finally, |1 would like to say about the point which Pranabbabu
made, when he initiated this debate in the House. "What is this 26 per cent?"
Madam, this 26 per cent is only an enabling clause. Anywhere, have we said
in our Bill that our Indian insurance company must necessarily have 26 per
cent foreign equity? We haven't said that. We have merely said that in case
any Indian insurance company wants to have foreign equity, the cap will be 26
per cent. That's all. Now, it is possible. | have information — | am sure, many
hon. Members also do - that there are Indian firms which are planning to set
up 100 per cent Indian companies. There are others who are planning various
levels of foreign equity. It is, therefore, not right to say that just because we
are giving 26 per cent to the foreign partner, we are playing into the hands of
the multinationals, we are opening up the womb of this country to foreigners,
we are surrendering our sovereignty, we are surrendering our freedom, |
would like to plead most earnestly, Madam Deputy Chairman, that those fears
are unfounded, and absolutely unfounded. They have no basis in reality. The
Bill has been considered carefully by the two Parliamentary Committees. All
the recommendations of the second report of the Standing Committee on
Finance have been accepted by the Government. We had a flexible approach
in the other House when amendments were moved. The Government itself
thought it wise to move those amendments as official amendments. We have
incorporated them in the Bill which we have brought before this House.

Madam, therefore, | would like to say that points very valid in then-
own way, arguments very strong in their own way, have been made in this
House, but they are not based on fact; , they might be based on fiction. But
fiction is not something which the Government can consider. So, those fears
having been proved to be unfounded, | would suggest, Madam Deputy
Chairperson, that the House pass this Bill.
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THE DEPUTY CHAIRMAN .i shall first put the motion moved by Shri
Rama Shanker Kaushik for reference of the Bill to a Select Committee of the
Rajya Sabha, to vote. ...(Interruptions) ...

SHRI NILOTPAL BASU : Madam, the hon. Minister has given his
reply. Our feeling is that some of the points that we have raised during the
course of the debate have not been covered. Please allow us to put pointed
questions. ..  (Interruptions) ...

THE DEPUTY CHAIRMAN : The point is, if | allow the Pandora's box
to open, then, there will be another debate which | am not prepared to have.

SHRI NILOTPAL BASU : Madam, please allow short, pointed,
questions.

SHRI GURUDAS DAS GUPTA : Madam, kindly recall. When | had
raised this issue, you had said, "Don't raise it during the speech of the hon.
Minister. You can raise it subsequently."

SHRI YASHWANT SINHA : As if that prevented Mr. Gurudas Das
Gupta from interrupting me!

SHRI GURUDAS DAS GUPTA : | am having two small points,
Madam.

THE DEPUTY CHAIRMAN : Mr. Gurudas Das Gupta, if, in a
Sktiinute speech, you cannot make your point, | think, all your life you speak
and you won't make your point. (Interruptions) . No, please. If | give you an
assurance, then | have to give him an assurance; then to another one and
then to another one. The whole debate is going .to fe-open. (Interruption)...
Please cooperate with the Chair.

| shall now put the amendment moved by Mr. Rama Shanker

Kaushik for reference of the Bill to a Select Committee of the Rajya Sabha to
vote.
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SHRI GURUDAS DAS GUPTA : Madam, we want to speak on it.

THE DEPUTY CHAIRMAN : You have already spoken. Just a
second. Please sit down. | had requested you not to speak. But you did not
abide by my suggestion. If you so*ike, | can give you the record. You gave
reasons why you want this Bill to go to a Select Committee. So, you have
already abrogated your right to speak. So, now | am putting it to vote.

The question is:

That the Bill to provide for the establishment of an Authority to
protect the interests of holders of insurance policies, to regulate, promote and
ensure orderly growth of the insurance industry and for matters connected
therewith or incidental thereto and further to amend the Insurance Act, 1938,
the Life Insurance Corporation Act, 1956 and the General Insurance Business
(Nationalisation) Act, 1972, be referred to a Select Committee of the Rajya
Sabha consisting of the following members with instructions to report within
three months from the date of reference:

. ShriK.R. Malkani

. Shri Vayalar Ravi

. Shri E Balanandan

. Shri S.R. Bommai

. Shri Ranjan Prasad Yadav
. Shri Gurudas Das Gupta

. Shri R. Margabandu

. Prof. Ram Gopal Yadav

. Dr. Alladi P. Rajkumar
0.Shri Kanshi Ram
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with instructions to report within three months from the date of

reference."
The motion was negatived.

THE DEPUTY CHAIRMAN . | shall now...(Interruption). Please sit
down, Mr. Gurudas Das Gupta. Your amendment is coming. | shall now put
the amendment moved by Shri Gurudas Das Gupta for reference of the Bill to
a Select Committee of the Rajya Sabha to vote.
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SHRI GURUDAS DAS GUPTA : Madam, | want to say something.

THE DEPUTY CHAIRMAN : Do you want a division? Okay.
(Interruption). No talking. Division.

SHRI GURUDAS DAS GUPTA : Just one point, Madam.
THE DEPUTY CHAIRMAN: No point. You have made your point.

SHRI GURUDAS DAS GUPTA : Members are within their right
according to the procedure of division to make their submissions while the
amendment is put to vote. | only implore upon you, Madam, to allow us for
two minutes.  (Interruptions) . It is my right.  (Interruptions) .

THE DEPUTY CHAIRMAN : Mr. Gurudas Das Gupta, just a second.
I am only trying.."(Interruptions). Mr. Gurudas Das Gupta, would you like me
to get yesterday's record of the Rajya Sabha? When you made your point,
when you were moving your motion, you did give reasons...(Interruptions).. .

SHRI GURUDAS DAS GUPTA : | have given other amendments.

THE DEPUTY CHAIRMAN : When those amendments come, | will
see. Now, on this, you have spoken. So you are not speaking any more.

SHRI GURUDAS DAS GUPTA : | abide by your ruling, Madam.
THE DEPUTY CHAIRMAN : Please abide by it. Please be nice.
| shall now put the motion moved by Shri Gurudas Das Gupta for

reference of the Bill to the Select Committee of the Rajya Sabha to vote. Now,
the question is:

"That the Bill to provide for the establishment of an authority to

protect the interests of holders of insurance policies, to regulate,
promote and ensure orderly growth of the insurance industry and
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SHRI GURUDAS DAS GUPTA : Madam, | want to say something.

THE DEPUTY CHAIRMAN : Do you want a division? Okay.
(Interruption). No talking. Division.

SHRI GURUDAS DAS GUPTA : Just one point, Madam.
THE DEPUTY CHAIRMAN: No point. You have made your point.

SHRI GURUDAS DAS GUPTA : Members are within their right
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amendment is put to vote. | only implore upon you, Madam, to allow us for
two minutes.  (Interruptions) . Itis my right.  (Interruptions) .

THE DEPUTY CHAIRMAN : Mr. Gurudas Das Gupta, just a second.
1 am only trying....(Interruptions). Mr. Gurudas Das Gupta, would you like me
to get yesterday's record of the Rajya Sabha? When you made your point,
when you were moving your motion, you did give reasons...(Interruptions).. .

SHRI GURUDAS DAS GUPTA : | have given other amendments.

THE DEPUTY CHAIRMAN : When those amendments come, | will
see Now, on this, you have spoken. So you are not speaking any more.

SHRI GURUDAS DAS GUPTA : | abide by your ruling, Madam.
THE DEPUTY CHAIRMAN : Please abide by it. Please be nice.
| shall now put the motion moved by Shri Gurudas Das Gupta for

reference of the Bill to the Select Committee of the Rajya Sabha to vote. Now,
the question is:

"That the Bill to provide for the establishment of an authority to

protect the interests of holders of insurance policies, to regulate,
promote and ensure orderly growth of the insurance industry and
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for matters connected therewith or incidental thereto and further to
amend the Insurance Act, 1938, the Life Insurance Corporation Act,
i9§6 and the General Insurance Business (Nationalisation) Act,
1972, be referred to a Select Committee of the Rajya Sabha
consisting of the following Members namery:-

Shri K.R. Malkani

Shri Vayalar Ravi

Shri E.Balanandan

Shri S.R.Bommai

Shri Ranjan Prasad Yadav
Shri Gurudas Das Gupta
Shri R. Margabandu

Prof. Ram Gopal Yadav
Dr.Alladi P. Rajkumar

Shri Kanshi Rana
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with the instructions to report by the first day of the next Session.

The House divided

THE DEPUTY CHAIRMAN:
Ayes - 50

Ansari, Shri Jalaludin Azmi,
Maulana Obaidullah Khan
Balanandan, Shri E. Basu, Shri
Nilotpal Bhandary, Shri Ram Deo
Bisi, Shri Sanatan Bommai, Shri S.
R. Borgohain, Shri Drupad
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Chitharanjan, Shri J. Das, Shri
Khagen Das, Dr. (Ms.) P. Selvie
Dasari, ShriN.R. Dasgupta, Dr.
Biplab Das Gupta, Shri Gurudas
Dubey, Shrimati Saroj Gaya
Singh, Shri Gowda, Shri H.K
Javare Gupta, Shri Prem Chand
Hasan, Shri Munawar Ibrahim,
Shri CM. Kaushik, Shri Rama
Shanker Lama, Shri Dawa
Malhoutra, Shri Jayant Kumar
Manian, ShriO.S. Margabandu,
Shri R. Masthan, Dr. D. Md.
Salim, Shri Mishra, Shri
Janeshwar Mukherjee, Shri
Dipankar Murty, Dr. Y.
Radhakrishna Nayyar, Shri
Kuldip Niraikulathan, Shri S.
Ojha, Shri Nagendra Nath Pillai,
Shri S. Ramachandran Poulose,
Shri CO. Rajendran, Shri N.
Ramoowalia, Shri Balwant Singh
Ray, Prof. (Shrimati) Bharati
Reddy, Dr. C. Narayana Roy,
Shri Abani Roy, Shri Jibon Roy,
Shri Joyanta Sengupta, Shri
Bratin Singh, Shri Amar
Soundararajan, Shri P.
Sundaram, Shri N. Thalavai

259



RAJYA SABHA t’ December, 1999]

Raghavan, Shri A. Vijaya
Yadav, Shri Naresh Yadav,
Prof. Ram Gopal Yadav, Shri
Ranjan Prasad

Noes - 116

Adik, Shri Govindrao Agarwal, Shri
Ramdas Agarwalla, Shri Parmeshwar
Kumar Agniraj, Shri S. Azad, Shri
Gandhi Azad, Shri Ghulam Nabi Azmi,
Shrimati Shabana Bagrodia, Shri
Santosh Bairagi, Shri Balkavi Bakht,
Shri Sikander Bangaru Laxman, Shri
Barik, Shri Rahasbihari Barongpa, Shri
Sushil Bhattacharjee, Shri Karnendu
Bhendia, Shri Jhumuk Lai Bhundar,
Sardar Balwinder Singh Birla, Shri
Krishna Kumar Chandresh Kumari,
Shrimati Chaturvedi, Shri Bhuvnesh
Chaturvedi, Shri T.N. Chaudhari, Chunni
Lai Chauhan, Shri Dara Singh Chavan,
Shri SB. Das, Dr. M.N.

Dave, Shri Anantary Devashanker Deo,
Shri V. Kishore Chandra S. Dhindsa,
Shri Sukh Dev Singh Dhyani, Shri
Manohar Kant Duraisamy, Shri V.P.
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Fernandes, Shri Oscar
Gadgil, Shri V.N.

Gautam, Shri Sangh Priya

Goradia, Shri Prafull

*

Goyal, Shri Vedprakash P.
Gupta, Shri Banarsi Das
Hanumanthappa, Shri H.
Hiphei, Shri
Jamir, Shri C. Apok
Jethmalani, Shri Ram
Judev, Shri Dilip Singh
Kadar, Shri M.A
Kalmadi, Shri Suresh
Katara, Shri Kanak Mai
Kaushal, Shri Swaraj
Keswani, Shri Suresh A.
Khan (Durru), Shri Aimaduddin Ahmad
Khan, Shri KM.
Khan, Shri K. Rahman
Khaparde, Miss Saroj
Khuntia, Shri Ramachandra
Kohli, Shri O.P.
Kovind, Shri Ram Nath
Kujur, Shri Maurice
Lakhawat, Shri Onkar Singh
Pramod Mahajan, Shri
Majhi, Shri Bhagaban
Malkani, Shri K.R.
Manmohan Singh, Dr.
Mehta, Shri Lalitbhai
Miri, Shri Govindram
Mishra, Shri Dina Nath
Mukherjee, Shri Pranab
Nahata, Shrimati Jayaprada
Naidu, Shri M. Venkaiah
Nandy, Shri Pritish
Narendra Mohan Shri,
Nariman, Shri Fali Sam
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Nongtdu, Shri Onward L.
Parmar, Shri Rajubhai A.
Patel, Shri Ahmed

Patil, Dr. Gopalrao Vithalrao
Poojary, Shri Janardhana
Pradhan, Shri Satishchandra Sitaram
Raghawviji, Shri

Rai, Shri Lajpat

Rajagopal, Shri 0.

Rajkumar, Dr. Alladi P.
Ramachandraiah, Shri C.
Ramiji Lai, Shri

Rao, Shri K. Kalavenkata
Ravi, Shri Vayalar

Ray, Shri Dilip

Rebello, Miss Mabel

Rebia, Shri Nabam

Reddy, Shri Solipeta Ramachandra
Rumandla, Shri Ramachandraiah
Saifullah, Shri K.M.

Salve, Shri N.K.P.
Sankaralingam, Prof. M.
Sarma, Shrimati Basanti
Sethi, Shri Ananta

Sharma, Dr. Mahesh Chandra
Sharma, Shrimati Malti
Shirodkar, Shri Adhik
Shourie, Shri Arun

Sibal, Shri Kapil

Singh, Shri Devi Prasad
Singh, Shri Jaswant

Singh, Shri Raj Nath

Singh, Dr. Ranbir

Singh, Shri W. Angou
Singhal, Shri B.P.

Singhvi, Dr. L.M.

Sinha, Shrimati Kamla

Sinha, Shri Shatrughan
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Sivasubramanian, Shri S. Solanki,
Shri Gopalsinh G. Solanki, Shri
Madhavsinh 'Surya', Shri Rajnath
Singh Thirunavukkarasu, Shri CP.
Topden, Shri Karma Topno, Miss
Frida Varma, Prof. Ram Bakhsh
Singh Virumbi, Shri S. Viduthalai
Yadav, Shri Janardan Zahidi, Shri
Khan Ghufran

The motion was negatived

THE DEPUTY CHAIRMAN : | shall now put to vote the amendment
moved by Shri Dipankar Mukherjee for reference of the Bill to a Select
Committee of the Rajya Sabha.

The question is:

"That the Bill to provide for the establishment of an Authority to
protect the interests of holders of insurance policies, to regulate,
promote and ensure orderly growth of the insurance industry and for
matters connected therewith or incidental thereto and further to
amend the Insurance Act, 1938, the Life Insurance Corporation Act,
1956 and the General Insurance Business (Nationalisation) Act,
1972, be referred to the Select Committee of the Rajya Sabha
consisting of the following Members namery:-

. Shri KR. Malkani

. Shri Vayalar Ravi

. Shri E. Balanandan

. Shri S.R. Bommai

. Shri Ranjan Prasad Yadav
. Shri Gurudas Das Gupta

. Shri R. Margabandu

~N N R W N
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8. Prof. Ram Gopal Yadav
9. Dr. Alladi P. Rajkumar
10. Shri S. Viduthalai Virumbi

with instructions to report by the first day of the next Session."
The motion was negatived.

THE DEPUTY CHAIRMAN: | shall now put Shri J. Chitharanjan's
amendment to vote.

The question is:

That the Bill to provide for the establishment of an Authority to
protect the interests of holders of insurance policies, to regulate,
promote and ensure orderly growth of the insurance industry and for
matters connected therewith or incidental thereto and further to
amend the Insurance Act, 1938, the Life Insurance Corporation Act,
1956 and the General Insurance Business (Nationalisation) Act,
1972, be referred to the Select Committee of the Rajya Sabha
consisting of the following Members nameh/:-

. ShriK-R. Malkani

. Shri Vayalar Ravi

. Shri E. Balanandan

Shri S.R. Bommai

Shri Ranjan Prasad Yadav
Shri Gurudas Das Gopta
Shri R. Margabandu

Prof. Ram Gopal Yadav

. Dr. Alladi P. Rajkumar

0. Shri Kanshi Ram Rana

40PN R w

with instructions to report by the first day of the next Session."
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The motion was negatived.

THE DEPUTY CHAIRMAN: | shall now put to vote the amendment
moved by Shri Jibon Roy for reference of the Bill to a Select Committee of the
House.

The question is:

"That the Bill to provide for the establishment of an Authority to
protect the interests of holders of insurance policies, to regulate, promote and
ensure orderly growth of the insurance industry and for matters connected
therewith or incidental thereto and further to amend the Insurance Act, 1938,
the Life Insurance Corporation Act, 1956 and the General insurance Business
(Nationalisation) Act, 1972, be referred to a Select Committee of the Rajya
Sabha consisting of the following Members namely:-

Shri K.R. Malkani

Shri Vayalar Ravi

Shri E. Balanandan

Shri SR. Bommai

Shri Ranjan Prasad Yadav
Shri J. Chitharanjan

Shri R. Margabandu

Prof. Ram Gopal Yadav
Dr. Alladi P. Rajkumar
Shri S. Viduthalai Virumbi

e AU

,_
e

with instructions to report by the first day of the next Session." The
motion was negatived

THE DEPUTY CHAIRMAN : 1 shall now put to vote the amendment
moved by Shri Bratin Sengupta for reference of the Bill to a Select Committee

of the House.

The question is:
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"That the Bill to provide for the establishment of an Authority to
protect the interests of holders of insurance policies, to regulate,
promote and ensure orderly growth of the insurance industry and
for matters therewith or incidental thereto and further to amend the
Insurance Act, 1938, the Life Insurance Corporation Act, 1956 and
the General Insurance Business (Nationalisation) Act, 1972, be
referred to a Select Committee of the Rajya Sabha consisting of the
following Members namery:-

1. Shri Jibon Roy

2. Shri S. Ramachandran Pillai
3. Shri K.R. Malkani

4. Dr. Mahesh Chandra Sharma
5. Shri Raghaviji

6. Miss Saroj Khaparde

7. Shri Khan Ghufran Zahidi

8. Prof. (Smt.) Bharati Ray

9. Shri E. Balanandan

10. Shri Pranab Mukherjee

with instructions to report by the first day of the next Session."
The motion was negatived

THE DEPUTY CHAIRMAN: | shall now put to vote the amendment
moved by Shri Ramachandran Pillai for reference of the Bill to a Select
Committee of the House.

The question is:

"That the Bill to provide for the establishment of an Authority to
protect the interests of holders of insurance policies, to regulate,
promote and ensure orderly growth of the insurance industry and for
matters connected therewith or incidental thereto and further to
amend the Insurance Act, 1938, the Life Insurance Corporation Act,
1956 and the General Insurance Business (Nationalisation) Act,
1972, be referred to a Select Committee of the Rajya Sabha
consisting of the following Members namely:-
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1. ShriKLR. Malkani
2. Shri Vayalar Ravi
3. Shri E. Balanandan

4. Shri S.R. Bommai

5. Shri Ranjan Prasad Yadav
6. Shri J. Chitharanjan

7. Shri R. Margabandu

8. Prof. Ram Gopal Yadav

9. Dr. Alladi P. Rajkumar

10. Shri S. Viduthalai Virumbi

with instructions to report by the first day of the next Session."
The motion was negatived

THE DEPUTY CHA1RM4N : We shall now take up the motion for
consideration moved by Shri Yashwant Sinha. The question is :

"That the Bill to provide for the establishment of an Authority to
protect the interests of holders of insurance policies, to regulate,
promote and ensure orderly growth of the insurance industry and
for matters connected therewith or incidental thereto and further to
amend the Insurance Act, 1938, the Life Insurance Corporation
Act, 1956 and the General Insurance Business (Nationalisation)
Act, 1972, as passed by Lok Sabha, be taken into consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN : We shall now take up clause- by-clause
consideration of the Bill.

Clauses 2 and 3 were added to the Bill.

THE DEPUTY CHAIRMAN : We shall now take up clause 4. There
are two amendments, no. 10 and 11, by Shri Nilotpal Basu and others.
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CLAUSE 4 (COMPOSITION OF AUTHORITY)
SHRI NILOTPAL BASU : Madam, | beg to move:

(10) That at page 3, line 6, for the word "or" the word "and" be
substituted

(11) That at page 3, line 11, for the word "or" the word "and" be
substituted.

THE DEPUTY CHAIRMAN : | shall now put the amentments, no. 10
and 11, to vote.

Amendments, No. 10 and 11 were negatived.
Clause 4 was added to the Bill.
Clauses 5 to 10 were added to the Bill.

THE DEPUTY CHAIRMAN : We shall now take up clause 11 of the
Bill. There is one amendment. No. 12, by Shri Nilotpal Basu.

Clause 11 : (Vacancies, etc., not to invalidate proceedings of
Authority.)

SHRI NILOTPAL BASU : Madam, | move :
(12) That at page 4, line 21, the following words, "or any defect in
the constitution of," be omitted.

THE DEPUTY CHAIRMAN : | shall now put the amendment. No. 12,
to vote.
Amendment. No. 12, was negatived.
Clause 11 was added to the Bill.
Clauses 12 and 13 were added to the Bill.

THE DEPUTY CHAIRMAN : We shall now take up clause 14 of the

Bill. There are five amendments. No., 13 to 16, by Shri Nilotpal Basu and
others; and No. 28, by Shri Balwant Singh Ramoowalia.
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CLAUSE 14 (DUTIES, POWERS AND FUNCTIONS OF AUTHORITY)

SHRI NILOTPAL BASU : | beg to move: (13) That at page 5, line 16,
the following be added at the end namely:- "and to check that there is no
undercutting of premiums and unreasonable incentives to capture the
markets."

(14) That at page 5, line 24, the word "etc." be inserted at the end.

(15) That at page 5, line 28, the words "and transparency" be
inserted at the end.

(16) That at page 5, line 38, the words "for Life Insurance and
General Insurance Sectors" be inserted at the end.

SHRI BALWANT SINGH RAMOOWALIA : | beg to move:
(28) That at page 5 after line 43, following be inserted, namely:-

"(la) monitoring the delay in repayment of assured money to the
policy holders with legal powers to enforce decisions."

THE DEPUTY CHAIRMAN : | shall now put the Amendments, No.
13 to 16, and No. 28, to vote.

Amendments, No. 13 to 16, and No. 28, were negatived.
Clause 14 was added to the Bill. New Clause -
14A and 14 -B

THE DEPUTY CHAIRMAN: There is an amendment (No.4) for
insertion of new clause 14A by Shri Gurudas Das Gupta and Shri J.
Chitharanjan. Do you want to move?

SHRI GURUDAS DAS GUPTA : Madam, | want not only to move
the amendment but also to speak. | seek your permission to speak for two
.minutes.

Madam, | beg to move:
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(4) That at page 16, after line 4, the following be inserted” namery:-

"14A. In section 27(l)(b)(ii) for the words "in the manner following,
namely, twenty-five per cent of the said sum in Government
securities, a further sum equal to not less than twenty-five per cent
of said sum in Government securities or other approved securities
and the balance in any of the approved investments specified in
sub-section (1) of section 27A or subject to the limitations,
conditions and restrictions specified in sub-section (2) of that
section in other investment”, the following be substituted, namely:-

"(i) twenty-five per cent of the said sum in Union Government
securities;

(i) another twenty-five per cent of the said sum in State
Government securities;

(iii) a further twenty-five per cent of the said sum in rural and socially
oriented sectors owned by local self-governed bodies like
Panchayats, Municipalities, etc.;

(iv) the remaining twenty-five per cent in any of the approved
investments specified in sub-section (1) of section 27A or
subject to the limitations, conditions and restrictions specified
in sub-section (2) of that section or any other investments."

Madam, a question was raised by the Congress Party in the other

House and here also.They wanted that there should be a condition or a
situation or a provision, in whatever form it be, which enables the Government
to ensure not fifty per cent—fifty per cent is the mandated quota of the
Government of the investible fund—but seventy-five per cent of the investible
fund goes for developmental activities. The hon. Minister did not make that a
part of the law.

The hon. Minister had only stated that the Government might direct

the Regulatory Authority. Many friends from different parties say
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that there should be a statutory provision to ensure that seventy-five per cent,
not fifty per cent only, of the investible funds, whether private or public, goes,
in a directed direction, for directed investment to enable development of
infrastructure, to assist different projects of social safety and security and to
ensure that the whole fund goes to socially important sectors. Why do | want
this statutory provision? If fifty per cent of the investible fund is allowed to be
used by the sweet will of the private insurance companies, that money may
be used for taking over profitable Indian firms, playing in the stock market and
making gain in the real estate business. Therefore, | don't feel assured by the
statement of the hon. Minister. | want it to be made a part of the law so that
the investible fund representing national savings of the country is utilied for
the good of the country.

The question was proposed.

THE DEPUTY CHAIRMAN :  Now | shall put the amendment
(No.4) moved by Shri Gurudas Das Gupta to vote. The question is:

(4) That at page 16., afterJklt 4, the following be inserted, namely:-

"14A. In section 27(l)(b)(ii) for the words "in the manner following,
namely, twenty-five per cent of the said sum in Government
securities, a further sum equal to not less than twenty-five per cent
of said sum in Government securities or other approved securities
and the balance in any of the approved investments specified in
sub-section (1) of section 27A or subject to the limitations,
conditions and restrictions spectified insub-section (2) of that
sectionin other investment", the following be substituted, namely:-

"(i) twenty-five per cent of the said sum in Union Government
securities;

(i) another twenty-five per cent of the said sum in State
Government securities;
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(iii) a further twenty-five per cent of the said sum in rural and socially
oriented sectors owned by local self-governed bodies like
Panchayats, Municipalities, etc.;

(iv) the remaining twenty-five per cent in any of the approved
investments specified in sub-section (1) of section 27A or

subject to the limitations, conditions and restrictions
specified in sub-section (2) of that section or any other
investments."

The House divided.

THE DEPUTY CHAIRMAN:
Ayes - SO

Ansari, Shri Jalaludin Azmi,
Maulana Obaidullah Khan
Balanandan, Shri E. Basu, Shri
Nilotpal Bhandary, Shri Ram Deo
Bisi, Shri Sanatan Bommai, Shri S.
R. Borgohain, Shri Drupad
Chitharanjan, Shri J. Das, Shri
Khagen Das, Dr. (Ms.) P. Selvie
Dasari, ShriN.R. Dasgupta, Dr.
Biplab Das Gupta, Shri Gurudas
Dubey, Shrimati Saroj Gaya Singh,
Shri Gowda, Shri H.K. Javare
Gupta, Shri Prem Chand Hasan,
Shri Munawar lbrahim, Shri CM.
Kaushik, Shri Rama Shanker
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345RS FM7-A

Lama, Shri Dawa Malhoutra, Shri
Jayant Kumar Manian, ShriO.S.
Margabandu, Shri R. Masthan, Dr.
D. Md. Salim, Shri Mishra, Shri
Janeshwar Mukherjee, Shri
Dipankar Murty, Dr. Y.
Radhakrishna Nayyar, Shri Kuldip
Niraikulathan, Shri S. Ojha, Shri
Nagendra Nath Pillai, Shri S.
Ramachandran Poulose, Shri CO.
Rajendran, Shri N. Ramoowalia,
Shri Balwant Singh Ray, Prof.
(Shrimati) Bharati Reddy, Dr. C.
Narayana Roy, Shri Abani Roy, Shri
Jibon Roy, Shri Joyanta Sengupta,
Shri Bratin Singh, Shri Amar
Soundararajan, Shri P. Sundaram,
Shri N. Thalavai Vijaya Raghavan,
Shri A Yadav, Shri Naresh Yadav,
Prof. Ram Gopal Yadav, Shri
Ranjan Prasad

Noes- 114

Adik, Shri Govindrao

Agarwal, Shri Ramdas

Agarwalla, Shri Parmeshwar Kumar
Agniraj, Shri S.

Azad, Shri Gandhi
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Azad, Shri Ghulam Nabi Bagrodia,
Shri Santosh Bairagi, Shri Balkavi
Bakht, Shri Sikander Bangaru
Laxman, Shri Barik, Shri Rahasbihari
Barongpa, Shri Sushil Bhattacharjee,
Shri Karnendu Bhundar, Sardar
Balwinder Singh Birla, ShriKrishna
Kumar Chandresh Kumari, Shrimati
Chaturvedi, Shri Bhuvnesh
Chaturvedi, Shri T.N. Chaudhari,
Chunni Lai Chauhan, Shri Dara Singh
Chavan, Shri S.B. Das, Dr. M.N.
Dave, Shri Anantary Devashanker
Deo, Shri V. Kishore Chandra S.
Dhindsa, Shri Sukh Dev Singh
Dhyani, Shri Manohar Kant
Duraisamy, Shri V.P. Fernandes, Shri
Oscar Gadgil, Shri V.N. Gautam, Shri
Sangh Priya Goradia, Shri Prafull
Goyal, Shri Vedprakash P. Gupta,
Shri Banarsi Das Hanumanthappa,
Shri H Hiphei, Shri Jamir, Shri C.
Apok Jethmalani, Shri Ram Judev,
Shri Dilip Singh Kadar, Shri M.A.
Kalmadi, Shri Suresh Katara, Shri
Kanak Mai Kaushal, Shri Swaraj
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Keswani, Shri Suresh A.
Khan (Durru), Shri Aimaduddin Ahmad
Khan, Shri KM.

Khan, Shri K. Rahman
Khaparde, Miss Saroj
Khuntia, Shri Ramachandra
Kohli, Shri O.P.

Kovind, Shri Ram Nath
Kujur, Shri Maurice
Laxman, Shri Bangaru
Mahajan, Shri Pramod
Majhi Shri Bhagaban
Malkani, Shri KR.
Manmohan Singh, Dr.
Mehta, Shri Lalitohai

Miri, Shri Govindram
Mishra, Shri Dina Nath
Mukherjee, Shri Pranab
Nahata, Shrimati Jayaprada
Naidu, Shri M. Venkaiah
Nandy, Shri Pritish
Narendra Mohan, Shri,
Nariman, Shri Fali Sam
Nongtdu, Shri Onward L.
Parmar, Shri Rajubhai A.
Patel, Shri Ahmed

Patil, Dr. Gopalrao Vithalrao
Poojary, Shri Janardhana
Pradhan, Shri Satishchandra Sitaram
Raghaviji, Shri

Rai, Shri Lajpat

Rajagopal, Shri O.
Rajkumar, Dr. Alladi P.
Ramachandraiah, Shri C.
Ramiji Lai, Shri

Rao, Shri K Kalavenkata
Ravi, Shri Vayalar
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Ray, Shri Dilip

Ray, Miss Mabel Rebello,
Rebia, Shri Nabam

Reddy, Shri Solipeta Ramachandra
Rumandla, Shri Ramachandraiah
Saifullah, Shri KM.

Salve, Shr N.K.P.
Sankaralingam, Prof. M.
Sarma, Shrimati Basanti
Sethi, Shri Ananta

Sharma, Dr. Mahesh Chandra
Sharma, Shrimati Malti
Shirodkar, Shri Adhik
Shourie, Shri Arun

Sibal, Shri kapil

Singh, Shri Devi Prasad
Singh, Shri Jaswant

Singh, Shri Raj Nath

Singh, Dr. Ranbir

Singh, Shri W. Angou
Singhvi, Dr. L.M.

Sinha, Shrimati Kamla

Sinha, Shri Shatrughan
Sivasubramanian, Shri S.
Solanki, Shri Gopalsinh G.
Solanki, Shri Madhavsinh
'Surya', Shri Rajnath Singh
Thirunavukkarasu, Shri CP.
Topden, Shri Karma

Topno, Miss Frida

Varma, Prof. Ram .Bakhsh Singh
Virumbi, Shri S. Viduthalai
Yadav, Shri Janardan

Zahidi, Shri Khan Ghufran

The motion was negatived.
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NEW CLAUSES 14-AAND 14-B

SHRI JIBON ROY : | move:

(3) That at page 16, afterline 4, the following be inserted namery:-
14-A. In sub-section (2) of Section 27, para (b) shall be omitted.
14.B. In sub-section (1) of Section 27 A, para (b) shall be omitted.

The question was put and the motion was negatived.
Clauses 15 to 24 were added to the Bill.
THE DEPUTY CHAIRMAN : Now | will take up clause 25. There is

one amendment.

CLAUSE 25: ESTABLISHMENT OF INSURANCE ADVISORY
COMMITTEE

SHRI NILOTPAL BASU : | move:

(17) That at page 9, line 14, for the word "association" the word
"associations" be substituted.

The question was put and the motion was negatived.
THE DEPUTY CHAIRMAN : | now put Clause 25 to vote.
Clause 25 was added to the Bill.
THE DEPUTY CHAIRMAN : Now | will take up Clause 26. There is

one amendment.
CLAUSE 26 POWER TO MAKE REGULATIONS

SHRI NILOTPAL BASU : | move:
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(18) That at page 9, after line 35, the following words and brackets
be inserted namery:-

"(dd) the terms and conditions of agents, other
intermediaries and surveyors; and"

The question was put and the motion was negatived.
THE DEPUTY CHAIRMAN : Now | put Clause 26 to vote.
Clause 26 was added to the Bill.
Clauses 27 to 32 were added to the Bill.
THE DEPUTY CHAIRMAN : We shall now take up the First
Schedule. There are 16 amendments. Amendment No. 1 is by Shri Vayalar
Ravi. He is not here. Amendment No. 2 is by Shri K.R. Malkani.

SHRI GURUDAS DAS GUPTA : Madam, where is Mr. Vayalar Ravi?

THE DEPUTY CHAIRMAN : | am not supposed to know where the
Member is. It is not a part of my job.

SHRI GURUDAS DAS GUPTA : Madam, we are concerned about
Shri Vayalar Ravi.

THE DEPUTY CHAIRMAN : Don't worry. We will take care of his
welfare. Mr. Malkani, are you not moving?

SHRI K.R. MALKANI (Delhi) : Madam, | would like to say a few
words. | would request the Government to accept it. | would like to move it. If
they don't accept it, | would not press it for vote. | would like to say a few
words.

THE DEPUTY CHAIRMAN : MT.N Malkani, you are not moving but
you want to say a few words.
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SHRI KR. MALKANI : Madam, | am moving it but | will not press it for
vote.

SHRI PRANAB MUKHERJEE (West Bengal) : Madam, once he
moves it, it becomes the property of the House.

THE DEPUTY CHAIRMAN : Mr. Malkani, once an amendment is
moved ... (Interruptions) . Let me speak. Mr. Malkani, once you move an
amendment, it goes out of your hand and it will become the property of the
House. So | will have to put it to vote.

SHRI KR. MALKANI : Madam, shall | say something before | move
it?

THE DEPUTY CHAIRMAN : Before you move it, | will permit you to
say whatever you want to say.

SHRI PRANAB MUKHERJEE : Madam, that is a gratis to the hon.
Member because he can speak only after moving it. Madam, we have no
objection if you give him a chance to speak.

SHRI KR. MALKANI : Madam, this is an old Bill with a long and
chequered history. Since the Government and the main Opposition Party has
agreed to pass this Bill, it will be passed . TaT &7 IT FId FASR &, oA Bl
FHS Bl |

it 71 Rig ([RER) : a1 721, 3mae! woR 8l |

SURHTI : 39 GT |

SHRI KR. MALKANI : The best thing can be bettered. It is quite
possible that this Bill is not as perfect as we think it to be. From this point of
view alone, | have suggested a coupte-of changes. My suggestion is this. On
page 11 of this Bill it is stated that the Indian insurance company means any
company in which the aggregate holdings\)f equity shares by a foreign
company, either by itself or through its subsidiary companies or its nominees,
do not exceed twenty-six per cent. It means that in every Indian
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company if there is up to 26 per cent foreign equity, it will still be regarded as
Indian. That is one thing. Secondly, we have a provision in this Bill that foreign
companies can have 26 per cent equity on their own. Now if any Indian
company has a foreign equity and the foreign company has 26 per cent equity,
then technically it can go up to 52 per cept. Maybe, it would not be that much
at all. But this is a distinct possibility. The official thinking is that this will take
note of both. | do not think so. | am not a lawyer and | am also not a finance
man. My suggestion is that the following explanation be inserted: Explanation
II- "It is hereby declared that the total holding of equity share by foreigners
whether in an Indian Company or a foreign Company, shall not exceed 26 per
cent". This is just to make it doubly sure that it does not exceed 26 per cent.
The assurance given by the Finance Minister is welcomed by all of us. But the
courts will take note of the letter of the law and not what the hon. Finance
Minister has said in the House. My second request is this. | am repeating, | am
not a lawyer or a financial expert.

SHRI GURUDAS DAS GUPTA : But you are a man with conscience.

SHRI K.R. MALKANI : We are aH men of conscience. We all have a
head a heart and a conscience.

SHRI GURUDAS DAS GUPTA : Not in everybody's case.

SHRI K.R. MALKANI : 1 will not say that. Madam,.many people are
saying thatbig companies from abroad will come here and do business here
and they will reinsure this business abroad and tons of money will flow out.
The hon. Finance Minister has been good enough to tell us that nearly 300 to
400 million dollars are going out even now what will happen if 300 million turn
into 300 billion? That is why | have said, up till now even LIC and GIC have
been reinsuring abroad. All that | have said here is: "It is further declared that
the percentage of re-insurance abroad by Indian or foreign companies shall
not exceed the average of re-insurance by the LIC and GIC over the last three
years." This is my humble submission.

In conclusion, | wish that the hon. Finance Minister had not referred
to Pakistan opening up its insurance industry 100 per cent to
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foreign companies. This happened at a time when the elected Prime Minister
had been dismissed, and some Pakistani financier from abroad had been
called nominated Prime Minister. And, one of the first things he did was to
open Pakistan's insurance to foreign companies. So, we don't have to follow
Pakistan. If we on our own are satisfied trfat this is good for us, we are all for
it, not because Pakistan has done it. That is all | have to say. If the hon.
Minister accepts these amendments or is willing to consider these, then, it is
fine.

THE DEPUTY CHAIRMAN : Then, | go on to amendments 5, 6 and
7. Shri Gurudas Das Gupta... (Interruptions)

SHRI GURUDAS DAS GUPTA : Madam, the Minister must
respond...

IIFUTIRT: TSR SR S, AT AU IHSHS H geRRES & Al
T8l ? (Interruptions)

SHRI MD. SALIM : But he has expressed certain apprehensions.
THE DEPUTY CHAIRMAN : He has not moved it. So, forget it...
...(Interruptions)... There are your amendments. Are you not interested in

moving your amendments?

SHRI GURUDAS DAS GUPTA : | am moving my amendments. |
was just listening to you.

THE DEPUTY CHAIRMAN : Please listen to me carefully.
SHRI PRANAB MUKHERJEE : He is attracted by your voice.
THE DEPUTY CHAIRMAN : Thank you.

SHRI GURUDAS DAS GUPTA: Madam, | move:

( 5) That at page 11,for lines 26-29, the following be substituted,
namely -
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"(b) in which foreign company or its subsidiary company, Fll, NRI or
OCB do not hold equity shares."

( 6) That at page 14, line 45, after the word and figure "section 2"
the following be inserted namely:-

" nor shall it apply to LIC or GIC whose equity capital shall be only
owned by the Government of India."

(7) That at page 16, for lines 38-41, the following be substituted”
narneh/:-

" 32B. Every insurer shall undertake fifty percent of life
insurance business and general insurance
business in the rural or social sector.”

THE DEPUTY CHAIRMAN : | shall now move on to amendment Nos.
19 to 24 by Shri Nilotpal Basu and others.

SHRI NILOTPAL BASU : Madam, | move:
(19) 'That at page 13, lines 8-12 be omitted.

(20) "That at page 16, lines 6-7, the words "the funds of the
policy-holders" be omitted.

(21) 'That at page 16, lines 39-40, for the words "such percentages
of life insurance business and general insurance business in
the rural or social sector, as may be specified" the words "not
less than twenty-five per-cent of life insurance business and
general insurance business in the rural or social sector" be
Substituted.

(22) "That at page 19, lines 19-30 be omitted.

(23) "That at page 20. lines 38-42 be omitted.
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(24) 'That at page 15, line 47, the following words be inserted at the
end, namery:-

"and also forfeiture of such properties and or assets."

THE DEPUTY CHAIRMAN : There are amendment Nos. 29 and 30
by Shri Balwant Singh Ramoowalia.

SHRI BALWANT SINGH RAMOOWALIA : Madam, | move:

(29) 'That at page 16 afterline 41, the following be inserted,
namery:-

"32BB. Every insurer shall after the commencement of the
Insurance Regulatory and Development Authority Act, 1999, invest
eighty percent of the profit of the insurance business in the field of
education and health without charging any interest thereon and the
insurer shall be at liberty to reutilize that amount after twenty five
years."

(30) 'That at page 16 afterline 47, the following be inserted,
namery:-

"32CC. Every insurer shall, after the commencement of the
Insurance Regulatory and Development Authority Act, 1999,
utilize the amounts received from the policy holders for giving
loans to agriculture, cottage industries, self-employment projects
of unemployed youth, and fifty per cent of the total premium
amounts shall be earmarked for priority areas."

Madam, | would like to say something on this. My point is that this
august House had led the nation in many odd events and on the days of
turmoil. This Bill is depriving the benefits to the poor people, the toiling
masses from the agricultural sector, cottage industry sector and the self-
employment sectors. Our youth in large numbers, are running from pillar to
post for smaller jobs. There had been a provision of loans at a cheaper rate
to cottage industries, agricultural sectors and also for
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self-employment purposes. Madam, | urge upon the Government, through
you, to get ensured that foreign investments and companies with foreign
investment provide some percentage of reservation for loans to these sectors.

The questions were proposed.

THE DEPUTY CHAIRMAN : | shall now put amendment Nos. 5,6
and 7 moved by Shri Gurudas Das Gupta to vote.

Amendments (Nos. 5, 6 and 7) were negatived.

THE DEPUTY CHAIRMAN : | shall now put amendment Nos. 19 to
24 by Shri Nilotpal Basu and others to vote.

Amendments (Nos. 19 to 24) were negatived.

THE DEPUTY CHAIRMAN : | shall now put amendment Nos. 29 and
30 by Shri Balwant Singh Ramoowalia to vote.

Amendments (Nos. 29 and 30) were negatived.
The First Schedule was added to the Bill.

THE DEPUTY CHAIRMAN : In the Second Schedule, there is one
amendment No.8 by Shri Gurudas Das Gupta and Shri J. Chitharanjan.

SHRI GURUDAS DAS GUPTA: Madam, | move:

"That at page 29, line 8, after the words "the corporation shall" the
word not be inserted.”

THE DEPUTY CHAIRMAN: | shall now put the amendment No.8 to
vote.

Amendment No. 8 was negatived.
The Second Schedule was added to the Bill.
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THE DEPUTY CHAIRMAN: Now, in the Third Schedule, there is one
amendment No.9 by Shri Gurudas Das Gupta and Shri J. Chitharanjan.

SHRI GURUDAS DAS GUPTA: Madam, | move:

"That at page 29, line 19, after the words "business in India shall" the
word "not" be inserted.”

THE DEPUTY CHAIRMAN: | shall now put amendment No.9 to vote.
Amendment No.9 was negatived.
The Third Schedule was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI YASHWANT SINHA: Madam, | move:
That the Bill be passed.
The question was proposed.

SHRI GURUDAS DAS GUPTA: Madam, while asking for a division, |
would like to say a few words. | am saying this to put on record our stiff
opposition to the Bill which we consider is against the interest of the nation....
(Interruptions)...

THE DEPUTY CHAIRMAN: The question is:

That the Bill be passed.
The House divided.
THE DEPUTY CHAIRMAN:
Ayes-115
Adik, Shri Govindrao Agarwal, Shri

Ramdas Agarwalla, Shri
Parmeshwar Kumar
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Agniraj, Shri S. Azad, Shri
Gandhi Azad, Shri Ghulam Nabi
Azmi, Shrimati Shabana
Bagrodia, Shri Santosh Bairagi,
Shri Balkavi Bakht, Shri Sikander
Bangaru, Laxman, Shri Barik,
Shri Rahasbihari Barongpa, Shri
Sushil Bhattacharjee, Shri
Karnendu Bhendia, Shri Jnhumuk
Lai Bhundar, Sardar Balwinder
Singh Birla, Shri Krishna Kumar
Chandresh Kumari, Shrimati
Chaturvedi, Shri Bhuvnesh
Chaturvedi, Shri T. N.
Chaudhary, Chunni Lai Chauhan,
Shri Dara Singh Chavan, Shri
S.B. Das, Dr. M.N.

Dave, Shri Anantray Devshanker
Deo, Shri V. Kishore Chandra S.
Dhindsa, Shri Sukh Dev Singh
Dhyani, Shri Manohar Kant
Duraisamy, Shri V.P. Fernandes,
Shri Oscar Gadgil, Shri V.N.
Gautam, Shri Sangh Priya
Goradia, Shri Prafull Goyal, Shri
Vedprakash P. Gupta, Shri
Banarsi Das Hanumanthappa,
Shri H. Hiphei, Shri Jamir, Shri C.
Apok Jethmalani, Shri Shri Ram
Judev, Shri Dilip Singh Kadar,
Shri M.A.
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Kalmadi, Shri Suresh
Katara, Shri Kanak Mai
Keswani, Shri Suresh A
Khan (Durru), Shri Aimaduddin Ahmad
Khan, Shri K.M.

Khan, Shri K. Rahman
Khaparde, Miss Saroj
Khuntia, Shri Ramachandra
Kohli, Shri O.P.

Kovind, Shri Ram Nath
Kujur, Shri Maurice
Lakhawat, Shri Onkar Singh
Mahajan, Shri Pramod
Majhi, Shri Bhagaban
Malkani, Shri KR.
Manmohan Singh, Dr.
Mehta, Shri Lalitbhai

Miri, Shri Govindram
Mishra, Shri Dina Nath
Mukherjee, Shri Pranab
Nahata, Shrimati Jayaprada
Naidu, Shri M. Venkaiah
Nandy, Shri Pritish
Narendra Mohan, Shri
Nariman, Shri Fali Sam
Nongtdu, Shri Onward L.
Parmar, Shri Rajubhai A
Patel, Shri Ahmed

Patil, Dr. Gopalrao Vithalrao
Poojary, Shri Janardhana
Pradhan, Shri Satishchandra Sitaram
Raghaviji, Shri

Rai, Shri Lajpat

Rajagopal, Shri O.
Rajkumar, Dr. Alladi P.
Ramachnadraiah, Shri C.
Ramiji Lai, Shri
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Rao, Shri K. Kalavenkata
Ravi, Shri Vayalar

Ray, Shri Dilip

Rebello, Miss Mabel

Rebia, Shri Nabam

Reddy, Shri Solipeta Ramachandra
Rumandla, Shri Ramachandraiah
Saifullah, Shri K.M.

Salve, Shri N.K.P.
Sankaralingam, Prof. M.
Sarma, Shrimati Basanti
Sethi, Shri Ananta

Sharma, Dr. Mahesh Chandra
Sharma, Shrimati Mahi
Shirodkar, Shri Adhik
Shourie, Shri Arun

Sibal, Shri Kapil

Singh, Shri Devi Prasad
Singh, Shri Jaswant

Singh, Shri Raj Nath

Singh, Dr. Ranbir

Singh, Shri W. Angou
Singhal, Shri B.P.

Singhvi, Dr. L.M.

Sinha, Shrimati Kamla

Sinha, Shri Shatrughan
Sivasubaramanian, Shri S.
Solanki, Shri Gopalsinh G.
Solanki, Shri Madhavsinh
'Surya', Shri Rajnath Singh
Thirunavukkarasu, Shri CP.
Topden, Shri Karma

Topno, Miss Frida

Varma, Prof. Ram Bakhsh Singh
Virumbi, Shri S. Viduthalai
Yadav, Shri Janardan

Zahidi, Shri Khan Ghufran
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Noes - 50

Ansari, Shri Jalaludin Azmi,
Maulana Obaidullah Khan
Balanandan, Shri E. Basu, Shri
Nilotpal Bhandary, Shri Ram
Deo Bisi, Shri Sanatan
Bommai, Shri S.R. Borgohain,
Shri Drupad Chitharanjan, Shri
J. Das, Shri Khagen Das, Dr.
(Ms.) P. Selvie Dasari, ShriN.R.
Dasgupta, Dr. Biplab Das
Gupta, Shri Gurudas Dubey,
Shrimati Saroj Gaya Singh, Shri
Gowda, Shri H.K. Javare
Gupta, Shri Prem Chand
Hasan, Shri Munawar lbrahim,
Shri CM. Kaushik, Shri Rama
Shanker Lama, Shri Dawa
Malhourtra, Shri Jayant Kumar
Manian, ShriO.S. Margabandu,
Shri R. Masthan, Dr. D. Salim,
Shri Md. Misra, Shri Janeshwar
Mukherjee, Shri Dipankar
Murty, Dr. Y.Radhakrishn
Nayyar, Shri Kuldip
Niraikulathan, Shri S. Ojha, Shri
Nagendra Nath Pillai, Shri S.
Ramachnadra Poulose, Shri
CO.
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Rajendran, Shri N. Ramoowalia, Shri
Balwant Singh Ray, Prof. (Shrimati)
Bharati Reddy, Dr. C. Narayana Roy,
Shri Abani Roy, Shri Jibon Roy, Shri
Joyanta Sengupta, Shri Bratin Singh,
Shri Amar Soundararajan, Shri P.
Sundaram, Shri N. Thalavai Sundaram,
Shri A. Vijaya Raghavan Yadav, Shri
Naresh Yadav, Prof. Ram Gopal
Yadav, Shri Ranjan Prasad

The motion was adopted
SHRI NILOTPAL BASU: Now we walk out.
(At this stage some hon. Members left the Chamber.)
THE DEPUTY CHAIRMAN: We will now take up the Prevention of

Money-Laundering Bill, 1999 and the Foreign Exchange Management Bill,
1999. They will be discussed together. Shri Yashwant Sinha.

I. The Prevention of Money-Laundering Bill, 1999
II. The Foreigh Exchange Management Bill, 1999

THE MINISTER OF FINANCE (SHRI YASHWANT SINHA) : Madam,
| rise to move:

"That the Bill to prevent money laundering and to provide for
confiscation of property derived from, or involved in,



